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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, having 
been authorised by ~he Committee to present the Report on their' 
behalf, present this Ninth Report on "Central Inland Water Trans-
port Corporation-Mismanagement in Organisation, Administration 
and Financial Matters." 

2. The Second, Fifth and Seventh Reports of the Committee 
dealing with the "Reckless and Fraudulant Sale of numerdUs ve.~ 
sels"; "Procu ... ement of Vacuvators under mysterious circumstances, 
Lightering Bnd Stevedoring Operations." and "Inland Water Trans-
port, Objectives and River Services." were presented to the House 
(In 11th, 19th and 24th April, 1978 respectively. 

3. It is most unfortunate to find that during the period Shri 
Chelliah remained Chairman of CIWTC, the Board of Directors 
functioned as a pliant tool in his hands. On several occasions vital 
matters like purchase of vacuvators were approved by the Board of 
Directors through circulation of a note. The Board was reduced to 
a· mere 'rubber stamp'. 

4. After his appointment as Chairman-rum-Managing Director of 
the Corporation, Shri Chelliah hurriedly got amended the Delegation 
of Administrative and Financial Power Rules of the Corporation 
with the help and support of the Ministry retrospectively from the 
date of his appointment in CIWTC and assumed to himself wide 
powers, which he misused with impunity and brought the Corpora~ 
tion to a virtual ruin. 

To have selected a person like Shri Chelliah for the· post of 
Chairman-cum-Managing Director is a sad reflection on the method 
of scrutiny and selection of Chief executives of Public Undertakings 
by the Public Enterprises Selection Board of the Bureau of Public 
Enterprises. 

5. What is more intriguing is that during the last 3 years from 
September 1974 to October 1977 the Board approved extension of 
services/re-employment of superannuated officers in about 15 cases 
and in some of these cases services were extended three to four 
times. 

6. It is most dIstresslDg to note that there has been a lot of 
'bungling' in recruitment and lft'ODlotion of ofBcers and employees 

( v) 
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in the Central Inland Water Transport Corporation in contravention 
of its set rules. While certain employees got undue advari~ 
some were penalised and dismissed without any reasons or serving 
a &how cause notice to them. In fact it seems that the management 
got 'energised' during the period of Emergency. 

7. There have been as many as over 10 CBI cases against the 
departmental heads~ officials of the Corporation for accepting 
bribe, makin~h\l payments against fictitious vouchers. stealing 
and pilferage tores and materials even of such big items as 
'Boiler' whi ... . as worth over a lakh of rupees, giving contracts and 
showinJ_adi Ue favouts to firms of their relations etc. What is 
Wo.rse-lS that though in some.cases the CBI found the persons guilty 
of major offence, no departmental action to suspend them till the 
completioo of enquiries or atleltst make them proceed on leave was 
taken by the management. 

8. It is regrettable that none of the officers of Central Inland 
Water Transport Corporation has been submitting immova.ble pro-
perty returns regularly for the last 8 years. 

From the ptbperty returns now filed by the OfIicers of the Corpo-
ratlan, ODe cannot but be apprehensive that the assets acquired by 
some Ot\bem may be disproptortionate to their incomes. 

9. While the top management of the Corporation is squarely res-
ponsible for the mounting losses of the Corporation, the Ministry 
also cannot be absolved of their responsibility in this matter. Though 
the Ministry was aware of the deplorable conditions prevaiUng in 
the CIWTC and had certain studies made by the Bureau of Public 
Enterprises, no ef'lective measures were taken to tone up the admi-
nistratton of the Corporation and too improve its working. 

10. The Corporation has not paid its dues of Provident Fund and 
Employees State Insurance regularly. What is really baftling is that 
apart from the amount of employer's contribution, the CorpoI'ati.on 
also swallowed the employees' contrioution for paying the wages of 
workers which too were paid irregularly and by instalmen15. 

11. Though the Corporation was losing heavily from year to year 
its overhead expenses rose from Rs. 71.12 lakhs in 1975-76 to Rs. 
389.26 lakhs in 1976-77 registering a rise of 450 per cent. 

Expenses on travelling allowance alone registered a phenomenal 
rise of 110 per cent during the last 2 years. This increase is mainly 
accounted for by the 30 foreign tours undertaken by otlicers of the 
Corporation. The Chairman-cum-Managing Director (Shri Chelliah) 
alone undertook 5 toU!rs and the expenditure thereon was Rs. 1.38 
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lakhs. In some of these cases no business interests of the Corpora-
tion were served and these appear to be merely pleasure trips. 

12. The Corporation. which has been losing about Rs. 4 crores a 
year and whose cumulative losses amount to over Rs. 21 crores, is 
spending Rs. 11 lakhs per year on staff car expenses, mainly for 
providing facility to' their senior officers. 

While the Chairman-cum-Managing Director and Principal Ad-
viser are using staff cars free of cost ninety-six other departmental 
heads and senior officers are using staff cars, jeeps etc., for coming 
from their r~~id~nce to office and back by paying nominal charges ot 
Rs. 16, 30 and 50 per month. 

13. The present Financial Adviser and Chief Accounts Officer of 
the Corporation, who is the custodian of finances and accounts of 
the Corporation has proved to be thoroughly inefficient, ineffective 
and dishonest and is not at all equal to the tasks. Without his tacit 
concurrence, most of the shady deals would not have fructified at 
all. 

14. Though the Corporation has been incurring heavy losses since 
1967 and various irregularities and mal-practices have occurred in 
its functioning, only petty matters have been brought to light in the 
.'!.udit Reports. In fact the Audit Board has only been a 'rubber 
stamp' to whatever was observed by the private audit firms. 

15. In order to set the matters right, it is necessary that:-

(i) The' Boards of Public Undertakings should consist of a 
combination of seasoned and dedicated administrators who 
can devote the required time and energy to the- job and 
people's representatives i.e., Members of Parliament and 
Legislatures who have no vested interests and who can 
freely focus attention on irregular and unbusiness-like 
transactions and dealing of the undertakings by their easy 
approach and public contacts. 

(ii) The nonnal practiCe in the public sector enterprises should 
be to have a full time Managing Director and a part-time 
Chairman as the head of the Board. 

(iii) In big cities like Calcutta, Madras, Bombay, Delhi, Ban-
gabre, Hyderabad, etc. all public undertakings, should 
jOin hands and have a pool car system in order to eJfect 
economy and also to impose effective check on misuse of 
cars. 
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(iv) To prevent misuse of cars it is very necessary that cars 
:;hould be painted in particular double colours (like that 
of taxis) bearing in bold letters the name of the under-
taking in conspicuous places. Cars will not be made avail-
able for private purposes under any circumstances. The 
senior executives of public undertakings should be given 
a car allowance for maintaining their transport. . 

(v) A special Audit of the accounts of the Corporation \lDder 
Section 233A of the Companies Act be undertaken imme-
diately so that all the acc01,mts and procedures etc., are 
set right. 

(vi) lhf' system of employing private auditors for auditing 
public sector undertakings be done away with and the 
entire audit work be taken over by the Comptroller and 
Auditor General. 

16. The Committee considered and adopted the Report at their 
sitting held on the 25th April, 1978. 

NEW DELHI; 
25th April, 1978. 
Vaisakha j, 1!iOO (Sak6). 

JYOTIRMOY BOSU, 
Cooinnlm, 

Committee on Public Undertakings. 



MISMANAGEMENT IN ORGANISATION, ADMINISTRATION 
AND F1NANCIAL MATl'ERS 

I 

ORGANISATION AND ADMINISTRATION 

(a) Board of Directors 
(i) CompObition 

The number ot Directors on the Board of Directors of the Cor-
poration is determined by Government from time to time and it is 
not to be less than two and more than twelve. Since the inception 
of the Corporation in May. 1967, Government had determined the 
strength of the Board six times and it is eleven at present consisting 
of the following:-

Otflcials: -

1. Chairman-cum-Managing Director of the Corporation. 
2. Chief. Engineer-cum-Administrator, Inland Water Trans-

port Directorate, Ministry of Shipping & Transport. 
3. Financial Adviser. Ministry of Shipping & Transport. 
4. Transport Secretary, Government of West Bengal. 
5. Transport Secretary, Government of Assam. 
6. Jute Commissioner, Government of India. Calcutta. 
7. Chief Hydraulic Engineer, Calcutta Port Trust, Calcutta. 

N on-otru:illls 

8. Regional Director, Shipping Corporation of India, Clikutta. 

9. General Manager. Garden Reach Shipbuilders and Engi-
neers Ltd., Calcutta. 

10. An industrialist "\ 
~Vacant 

11. A representative of tea planters. f 
1.2. The Committee noted that the National Productivity Council 

in their Report on Economies of River Services of Central Inland 
Water Transport Corporation (December, 1975) had inter-alia 
observed that all the members of Board do not take active interest 
in revitalisation of the Corporation and members representing 
industry and trade do not patronise the. Corporation for transport 
of goods of their own concerns". 



. 1.3. During evidence of repr~ntatives of the Ministry of Ship-
p~ ~nd Tra~rt. the Committee enquired about the mode and 
enterla adopted m selecting members of the Board. the Joint Secre-
tary (Shri Mahajan) stated:-

. 'There are two sets of· DirectorS---Officials and non-officials 
and both lists are to be approved by the Minister. So far 
u official Directors are concerned we can notify straight-
away after the Minister approves, but so far as the non-
official Directors are concerned. it has to go to the appoint-
ment Committee. We have just received the approval of 
the Appointment Committee and we may notify these in 
a dar or two. ". 

1.4. When pointed out that the industrialist and the representa-
tive of planters might be taken on an advisory/consultative Com- , 
m1ttee ratther than on the Board which was a decision-making 
body, he said:-

. 'This is Ii question of general Government policy." 

1.5. On being asked to convey the observation of the Committee 
to the Minister, the Ministry in a post-evidence written reply inter 
alicl Btllted:- -

"The question of appointing two more non-officials is under 
consideration of the Government. A reference has been 
made to State Governments of West Bengal and Assam 
to send a panel of names of persons having experience, 
expertise or interest in the development of I.W.T. and 
who are of good integrity and have no financial interest 
in any contract with the Central Inland Water Transport 
Corporation or any interest in a concern competitive with 
Central Inland Water Transport Corporation for selection 
of non-official members ... ' .. 

The Members of the Board of "Directors are selected keeping 
in view the recommendations of the Chairman-cum-Man-
aging Director, Central Inland Water Transport Corpora-
tion and an attempt is. made to include the representa-
tives of such Governments and bodies, which can be 
helpful in the activities of the Corporation an.d can ena~le 
the Board to take sound decisions. Three Directors. VIZ_. 
the Chairman-rum-Managing Director. Chief Engin~ 
CUDl-Administratvr. Inland Water Transport and Chief 
Hydraulic Engineer of Calcutta Port Trust have experi-
ence of inland water transport." 
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1.6. T~e Committee are unable to accept the statement as true. 
The ~hatrman.~um-~anaging Director came from Shipping Cor-
poration of India havmg no experience in the Inland Water Trans-
port. The Chief Engineer is merely a Civil Engineer having know-
ledge of only civil construction work. 

(ti) Importa.nt ma.tte~s sought to be disposed of by Board without 
quorum 

. 1.7. The Committee noted that in the meetin~ of the Board of 
Directors held on 28·10-1977 when only 3 directors (including the 
Chairman-cum.Managing Director). out of a total number of eleven 
Directors were present, the Board hurriedly approved extension/ 
re-employment of 3 departmental heads (viz. those of Dr. L. A. 
Mukherjee, former Chief Medical Officer, Shri N. K. Mukherjee, 
Personnel Manager and Shri D. N, Guha, Deputy Superintending 
Engineer). . 

1.8. During evidence of representatives of the Corporation, the 
Committee asked how ma\1Y Directors were they supposed to have 
on the Board according to their Articles of Association, the present 
Chairman· cum-Managing Director (Shri Yusuf Khan) stated "it is 
twelve." When enquired whether there was quorum in the above 
Board meeting in terms of .Article 111 of their Articles of Associa-
tion which prOvided that the quorum for a meeting of the Board 
shall be one-third of the total strength or two Directors whichever 
was higher, the Secretary (Sbri Sarkar) stated "Yes, Sir. there was 
quorum; nine Directors were on roil on that date; so one third of 
those 9 is 3". 

1.9. When asked whether adequate notice of the meeting was 
sent to all the Directors and what was the average attendance in 
Board meeting in general, the witness said "Notices were issued in 
time. A copy of the minutes was sent t9 all the Directors and no 
body raised any objection". Regarding average attendance he said 
it was 5 or 6. 

1.10. The representative of the Ministry (Shri Mahajan). when 
asked about the validity of the above meeting. stated during evid· 
ence "I am told in the next Board meeting, the proceedings of the 
earlier meeting were held void because . of lack of quorum." In a 
subsequent written reply the Ministry stated:-

"The view of the Government that the quorum SoT the meet-
ing of the Board of Directors of Ute Corporation held on 
28-10-1977 was not complete, has been conveyed to the 
Chairman-cum·Managing Director. Ce1Ural Inland Water 
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Transport Corporation and the Board of Directors of the 
Corporation in the subsequent meeting held on 29-12-1977 
have held the meeting to be invalid for want of quorum." 

This is how Central Inland Water Transport Corporation 
functions. 

(iii) Role Of Government DiTec:tors 

1.11. As indicated in Para 150, of their Second Report (1978), the 
two Government Directors on the Board, especially, the represen-
tative of the Ministry, have not at all been effective but were mere 
pliant tools. They generally acquiesed in all the proposals as sub-
mitted by the Chairman-cum-Managing Director without bothering 
about details or implications thereof. 

1.12. The Committee enquired whether the role of Government 
Directors had been clearly spelt out and' whether the present Direc-
tors submitted any reports regarding the deteriorating condition of 
the Corporation, the Ministry in a written reply stated that "the 
Government Directors have been briefing the Ministry about the 
developments of the Corporation as a result of which the activities 
of the Central Inland Water Transport Corporation have been 
frequently reviewed by the Ministry." RegardiAg spelling out the 
role of Government Directors, it was stated that the existing ins-
tructions on the duties and responsibilities of Board of Directors 
(including Government Directors) were spelt out in 1969-70 (vide 
BPE a.M. No.2 (34)/69-BPE (GM) dated 7~7-1969 and a.M. No.2 
(9)!70-BPE (GMI) dated 24-1-1970. In so far as Government Direc-
tors are concerned these instructions envisage that "the administra-
tive Ministries should develop appropriate arrangements for the 
briefing of their representatives on the Boards of the enterprises 
concerned." 

All these instructions have remained on paper only and have 
never been implemented. 

(iv) Annual GeneT41 Meetings 
1.13. In regard to attendance at General Meetings, Article 27 of 

the Articles ot Association of Central Inland Water Transport Cor-
porat1<m Ltd.. provides inter cli4 as follows:-

"(a) The President, so long as he is a shareholder of the 
Company. may from time to time. appoint one or more 
persons (who need not be a member or members of the 
Company) to represent him at all or any meetings of the 
Company. 
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(b) Anyone of the persons appointed under above sub-claus~ 
who is personally present at the meeting shall be deemed 
to be a member for the purPose of a quorum and be 
entitled to vote and be present in person and shall be 
entitled to represent the President at all or any such 
meetings and to vote on his behalf whether on a show of 
hands or on a poll:' 

1.14. In pursuance of the above provision in the Articles of A39O-
ciation. the Government of India appointed (vide letter No. 36-IWT 
(17)/76-P&W, dated the 8th November, 1976) Shri Ram Krishan 
Bhuchar. Under Secretary, Ministry of Shipping and Tl-ansport, 
Inland Water Transport Directorate, as nominee of President of 
India for attending the 9th Annual General Meeting of the Corpora-
tion held at Calcutta on the 23rd November, 1976. 

(b) ChairmaIl-cum-MaDactD&' Direetor-AppolntJDent of Shri CheUIah 

1.15. Article 37 of the Articles of Association of the Corporation 
provides that the President may from time to time appoint one of 
the Directors to the Office of the Chairman of the Board of Direc-
tors and/or to the office of the Managing Director. 

1.16. Upto the middle of June. 1975 there was a part-time Chair-
man and a full time Managing Director of the Corporation. Shri 
Chplliah WIlCl appointerl as a full-time Chairman w.e.f. 16-6-1975 and 
Chairman-cum-Managing Director from 1-1-1976 when the two posts 
of the Chairman and the Managing Director were combined (scale 
of pay Rs. 2500·100-3000). He was given the maximum of scale i.e. 
Rs. 3000/- p.m. w.e.f. 16-6-1975. 

1.17. The Government was very anxious to oblige Shri Chelliah 
that they went to the extent of giving him maximum scal~ from 
the very day he was appointed as Chairman of the Corporation for 
the reasons best know to them. The Committee suspect it is a 
clear case of nepotism. 

1.18. During evidence of representatives of the Ministry. the 
Committee pointed out that if the principal executive was the 
Chairman of the Board/Governing Body, it would not be possible 
to level any criticism against him, the Director-GeneraI. Bureau of 
Public Enterprises (Shri Baveja) said:-

"I am 100 per cent in agreement with you on this particular 
point. But the other point is, there were cases where on 
account of the conflict between the part-time Chairman 
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and the Whole-time Managing J.nrector, both haa to be 
removed because they could not carry on together, be-
cause the part-time Chairman began interferiDg in the 
day-today affairs of the Managing Director_ ... l am just 
telling what has prompted the Government to come to 
this decision.' , 

1.19. Asked whom did the Bureau consult in the matter of ap-
pointment o£ Shri Chelliah as Chairman-cum:Ma.naging Director 
Shri Baveja stated:- ' 

.. There is a separate machinery set up by Government. the 
Public Enterprises Selection Board (under the Bureau of 
Public Enterpri8es) set up in 1974 .. - ... it consisted of two 
Chief Executives of the public sector enter-prises and 
two Secretaries to the Government. They have recom-
mended." 

1.20. When the varioUs wrongs done in the Corporation during 
the tenure of the Chairman-cum·Managing Director (Shri Chelliah) 
(theft of a boiler, passing of inflated and fictitions bills etc.) were 
pointed out, the witness said:-

"I would like to submit that there is mqch in what you are 
saying. But when the decision was taken. there were 
various other considerations also." 

1.21. Strangly enough the Government did not spell out what the 
considerations were which confirm the apprehension that this was 
a clear case of nepotism. It will be pertinent to mention that these 
are the instances where persons took advantage of the abnormal 
situation then prevalent in the administration. 

1.22. In this connection the Committee noted that the job descrip-
tion drawn up for the post by the Public Enterprises Selection 
Board inteT-alia envisaged that the prospective Chairman-cum-
Managing Director would have to work on a time-bound programme 
in "pulling the Corporation out :>f the red. correcting the focUs of 
activities which over the years has moved from the inland shipping 
to ship building and general engineering, improving traffic realisa-
tion and ensuring co·ordination both vertically and horizontally 
between various wings of the C:>rporation". 

1.23. The Committee is amazed to see that the selected candidate 
who the Committee suspect was patronised by the high-ups in the 
Ministry not only failed in all the spheres of activities indicated 
above but )n fact he worsened the situation and aggravated pro-
blems further. 
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1.24. 'r:h~ Public ~te':Prises Selection Board and the Secretary 
C)f the Muustryof ShlPPlDg and TranspJrt initially considered the 
names of 'n persons who fulfilled the job requirements. Out of 
!hese'.it was. decj~ to interview 13 perSons and 11 were.actually 
InteI'Vlewed 1D April. 1975. On the basis of interview names of 3 
persons in the order of preference (Shri Chelliah be~g at Serial 
No.1) were considered suitable for appointment. Shri Chelliah 
was Manager ~ratk>ns in the Shipping Corporation of India, 
Calcutta (drawmg pay of Rs. 2000/- p.m.) with qualifications 
"Master's Foreign Going Certificate". 

1.25. This narration, it is established that the person has no ex-
perience of Inland Water Transport whatsoever and as an Opera-
tion Manager he bad hardly any managerial experience and he was 
given a rise of 50 per cent in his basic wage and liberal perquisites. 
The Committee is positive that the man was totally unfit for the job 
and the money. 

1.26. The appointment of Shri Chelliah as Chairman-cum-Manag-
ing Diretcor was finally approved by the Minister (Shr~ Umashanker 
Dixit) and Minister of State (Shri H. M. Trivedi) in May. 1975. 
Shri Umasbanker Dixit was a senior Cabinet Minister and also was 
a Treasurer of All India Congress Comrruttee. Shri Chelliah was 
first appointed as Chairman from 16-6-1975 to 31-12-19'75 (on a pay 
of Rs. 3000/- p.m. in the scale of pay of Rs. 2500-3000) and there-
after as Chairman-cum-Managing Director w.e.!. 1-1-1976 (on the 
retir~ment of &hri Yusuf Khan as Managing Director). 

1.27. While IIeeldDg the approval of the Appointment Committee 
of the Cabinet for Shri Chelliah's appointment as Chairman-cum-
Managing Director w.e.f. 1-1-1976, the Ministry recommended a 3 
year period (i.e. up to 31-12-1978) but the Appointment Committee 
made it for one year up to 31-12-1976. After that one year period 
was over. the Secretary of the Ministry recommended his (Shri 
Chelliah's) further continuance as Chairman-cum-Managing Direc-
tor for 4 years, though different opinion was expressed In the Min16-
try in this regard and the appointment Committee of the Cabinet 
approved the same. This shows an unusual anxiety on the part of 
Shri Ramakrishnayya, Secretary. Ministry of Shipping 8. Transport 
to feather the nest of Shri Chelliah for reasons which are not diffi-
cult to understand. 

1.28. In this context the Committee also noted that the 'Delega-
tion of Administative and Financial Power RUles' of the Corpora-
tion under which the Board had delegated certain limited powers 
to the Managing Director and the heads of Department. were amend-
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ed and the Board approved the revised rules at their 58th meeting 
held on 22-7-1975, with retrospect effect from 16-6-1975 (..e. the date 
on which Sbri Chelliah took over as Cbairman-cum-Managing 
Dirt!ctor. Under the revised rules) wide powers were vested in 
the Chairman-cum-Managing Director. 

1.29. This is a very serious matter. The man who was found 
thoroughly incompetent. unworthy, unreliable and dishonest was 
not only given maximum of scale but he was vested with the dele-
gation of wide administrative and financial powers of the Corpora-
tion and that too with retrospective effect. i.e., from the first date 
of appointment of Sbri Chelliah. The Committee were not able to 
examine as to what extent this power has been misused. The 
Mlnistry should institute a probe to unearth further misdeeds of 
the Chairman-cum-Managing Di~or. 

1.30. The fonner Secretary of the Ministry of Shipping and 
Transport, Shri Ramakrishnayya (now Deputy Governor, Reserve 
Bank of India), when asked what were the special qualifications of 
Shri Chelliab for appointing him to the post of Chaiorrnan and 
whether he (Sbri Ramakrishnaayya) was in the Selection Board, 
he stated:-

"This was made on the recommendation of the Public Enter-
prises Selection Board.--Shri Chelliah's name was 
possibly the first in the list sent by PESB.---General-
ly the PESB maintains a list of persons who are eligible 
for appo1ntmenta of this nature. They send the lid to 
the Secretary, who goes through the list and adds some 

names he wants to. Then a short list is prepared.---
In the preparation of short list the Secretary is consulted. 
In this case I was consulted." 

1.31. Asked how was it that when the recommendation for his 
appointment was for one year, it was thought that it should be for 
4 years, the witness said:-

"On the first occasion. he was appointed for one year. After 
that one year period was over, the question arose whether 
it should be continued. At that particular juncture. it 
fa true that I recommended that he should be given a 
full term. becaUlle I believe that when a Chief Executive 
ta appointed, he should be given a fuller term. When I 
made the recommendation. I did feel honestly that be 
was showing in~tiative and trying to work out some im-
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provements in the CIWTC. If it bas not worked out 
the way I imagined. I am IOny." 

This makes it clear that Sbri Ramakrislmayya went out of his 
way to accommcdate this genUemen. 

1.32. In this connetcionibe Ministry of Shipping and Transport 
in a post evidence written note stated as follows:-

"The selection Ot Shri Cbell.iah was made (first aa Chairman 
an 16-6-1975) with the iDtention of ultimately giving him 
the post of Cbainnan-cum-Managing Director. He was 
appointed a full-time Chairman in June, 1975 aDd made 
a whole-time Chairman-cum-Managing Director w.f:.f. 
1-1-1976. The Selection of Shri' K. Chelliab for the Chief 
Executive of the Corporation was made by the Public 
Enterprises Selection Board and approed by the Ap-
pointments Committee of the Cabinet. 

The procedure DOW followed by Govemment/Bureau of Pub-
lic Enterprises in selecting the top executives of Public 
Undertakings i.s set out in Government Resolution dated 
30th August. 1974 and 23rd November, 1977." 

1.33. The CaaamHtee undentaDd that Shri Cbelliah resigned from 
the post of Cha1rman-cum-Managing Director, Central Inland Water 
Transport Corporadon w.e.f. 23-11-1977 and sinee ·then Shri Yusuf 
Khan, Principal Adviser, is working as Chairman-cum-"Maneging 
Director "on an ad-hoc basis." 

(e) Government Control 
(i) Matters reserved for prior approval of Government 

1.34. Besides the power of appointment of Directors to the Board 
of Directors, appointment of one of the Directors as Chairman and! 
or Managing Director and issue of directives. the following other 
matters are reserved for prior Government approval ltnder the 
Articles of Association of the Corporation:-

(a) Appointment of perIOns who have already attained the 
age of 58 years wbether they are from public.or pnvate 
sector to posts carrying the pay scale of Rs. 2500-3000 
and above. 

(b) Appointment of any foreign national except foreign tech-
meal pencnmel to 81tY-poR in tbe·Cqmpaay. 

(c) Implementation of schemes invol*W" upftAJ expendi-
ture of and conclusion of contracts of, the value of Rs. 10 
laJdul. ., " . ~, . .,. .. I 

180 LS.-2 / ,'('-' 
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(d) Di&poaal of any property baving anoriginaI book value 
of Ra. 10 lakhs. . . 

(e) Formation of a subsidiary company or Companies of the 
Company. 

(f) Any proposal for action relating to the reduction of 
capital. 

(I) Any proposal for inc:reasing the authorised capital of the 
Company or c:alling up of uncalled capital or issuing any 
un-iuued share and fixing the terms and conditions in 
wbich the capital to be raised. 

(b) Imp1emeDtation of Company'. five-year plana and annual 
plans of development and capital budget. 

(1) Execution of any foreign collaboration agreement andl 
or any contract involving foreign collaboration. 

1.35. AU other powers including the appointment of Financilll 
Adviser and Chief Accounts 0fBcer, approval of revenue budget 
(except when it shows deficit which is to be met by obtaining funds 
from Government), approval to rules and regulations, etc:. vest with 
the Board of Direc:tors. 

(11) Channel of Communication 

1.36. The Committee noted that practic:ally all the communica-
tions even in regard to important matters like disposal of vessel. 
from the Corporation to theMtnistry have been addressed by Cbair-
man~m-Managinl Director (Shrl Chelliah) to the Under Secretary 
concerned and repl1ed to by him, though at the top of ICmistry'. 
leUer-head from it is printed as follows:-

AU ecmmunications should be addressed to the 
Secretary to the Government of Indfa, lI1nis1ry of 
ShiptWtg • Tt atl8pOtt (Transport Wing), by title, 
NOT by .... 

1.3'7. ". result baa been that important letters frOM the COll»' 
ration like delivery of vessels in contravention of Committee'. dirac:-
tie-. have Men dieposed of at lo.,er levels and were not SIlbm~ 
t. tile Secretary ef the Ministry, as already indicated in para 137 of 
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their Second Report (1978). The Committee seriously deprecate 
this· When enquired about reasons for this, the Joint Secretary 
(Shri Mahajan) stated during evidence that:-

"There is no particular norms as such. He (Shri Chclliah) 
can write to any o1'Ilcer in the Ministry. In the Govern-
ment of India there is no hard and fast rule :in this 
regard". 

(iii) Bureau. of Pu.bUc EnterpTUu 

1.38. The Bureau of Public Enterprises was set up in the Minis-
try of Finance in April 1965 to provide a central point of reference 
and consultation on Jmportant aspecta of management, explore 
avenues of economy in capital costs, devise steps to improve pro-
ductivity and profitability, review periodically the working of public 
undertakings and to present reports and reviews of their working 
to Parliament or Government &geIId_. 

1.39. The Committee. after acquiring the experience of two 
undertaltings are constrained to state that at no stage of mismanage-
ment malpractice, and irregular conducting of business, the Bureau 
of Public Enterprises was seen to be of any UIIe to these undertaklnp 
to avoid these. 

(d) P ...... lIIatt.n 

(I) Absorption of ez-RSN employee. viI-a-vU fresh Tecndtm.ent 

1.40. The Committee were very distreaaed to note that although 
a bIg number of 2,569 Ex-RS.N. employees. who it u; reported were 
given assurance of getting preferential treatment in the matter of 
employment in the C.I.W.T.C., were Ifttlng idle and the company 
had resorted to recruitment of new bands through back door. 

1.41. The Committee regret to note that on some pretext or 
other they have recruited 2,192 perlOns and It was aUeged that in 
.ollie cases the recruitment was baled on political reasons. The ex-
RJ5.N. employees condnue to 1bIrer. The Committee strongly de-
precate this action md would require the Government to institute 
an eDqutry in order to tis rspoDIibIllty for neeessary action. In 
the meantime no further recruitment mould be made from ouUtde 
till all Ex-B.5oN. employeei who have DOt paaed their age of super-
8I1Duation are ablorbecl. 

1.42. Asked about reuons for this the present Chalrman-eum-
Managing Director (Shri Yusuf Khan) evaded this faue by saying 
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during evidence that "Tbere may be a reason that RSN officers 
might have reached superannuation or might be reaabiRg superamMI-
ation shortly. This may be the reason why all tbepeeple- could DOt 
be given employment". 

1.43. SubsequenUy. in reply to a question from the Conuni.ttee, 
the Corporation forwarded a detailed note indicating the number of 
RSN Company employees taken over by the Corporation. number 
of persons recruited annually in each category with reasons therefor 
and the number of cases in which recruitment and promotion rules· 
were violated. 

1.44. The poIition emerges out to be as follows:-

(1) Employm.ent poritton of Ez-RSN EmpIoveeB lIB OR 31-12-1977 

Cat"lO<}' 

•• Offi= 

.. CIab. 

S. Sub-ttalf 

+ Operativeo.. 

~ Handling Labour . 

6. PiIotap SIAIr 

Floating Staff 

TOTAL • 

Ex-R.SN Ex·RSN Ex-RSN 
~ agplopeea . =PloY • 
.. On empl~ eel 
4-5-19', by UDai>-

upto 31-12-1977 IOI'bed 

74 70 4 

1.1166 4115 ,aI, 
755 459 196 

2,"44 1.863 lB. 

1.398 IBli J.~t6 

24' '39 3 

'.302 2,2 14 88 

8.081 5.51• 2.5Ci9 

1.45. Reasons far DOt absorbing all the Ex-RSN Company em-
ployees have belen s1aWd \0. be as followll:-

(i) 4 Officers Wefe not inte.retted to accept employment in 
CIWTC. 

(U) Regarding Clerical staft it.WBB decided by the Board of 
Directors ill 196'l that 1UUl Company bad too many clerb 
and for buaiDesa of CIWTC oCII:Ily.JiJlriW JlIIDlhei. of. m.u 
were required. Tbe BeaM fUriber . decided .... ,eat-

ployeesjwal'ltmen, who were, above the age of 52 y~ 
abould not be offered emplOJmeot ill the DeW ~y. . 

(ill) In the category. of "SulHtaft" there 'Were a nUMber of 
'Sc!t~. tIdlo CIO~ not be ~oy"li as· no 'Scelelnen· 
w ... ~.iD~.· 
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1969 . 

1970 • 

.'971 • 

"978 • 

·'m· 
f97 •• 

1975· 

1976 . 

1977 ; 
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(iv) In the category of ''Handling Labour" the unabsorbed 

labOurers were seriirii in the Assam Braricli" of RSN Com-
pany mid all of them belOnged to Bihar. On 14-1-1973 the 
CIWTC advertiseil ana asked for applicatiOns from sueh 
labourers but only 13 applicatioris were received and they 
wee appointed. 

(v) All persons in the category of "Floating Staff" were 
given emploYment iIi CIWTC except those serving as flat 
cIerb; manifest clerks and tally sukhanis as there was 
nO necessity fett sueh staff. 

(2) Number 01 penot'IB ~ecndted ClnnuaUy. 

Other empIoyem . 
Oerbf Sub«afi' Hudling 1'i1otaae/ 
oper(' __ ~: Iabourl lIoatiag 
-.. WOI'D:n ltaII' 
~ (i.e. 
1teD0i. ratiDp) 
derb, 
Oampgunden 

Total 
eIc.) 

Notpaa It 't 
47 17 so 

116 16 100 

114" lIS 157 60 

1111 101 !It 878 38 

.f8g 4- IS 1157 16S 

43 6 . IS IS 9 
6. S S all !16 
!IO II .. 5 

50 .. 15 " 
T,.".AL IIlgs IS9 !j~ 1479 .,a 

1.46. The main reasons given for this fresh recrUitment are in-
Cfta8ein workload· at Rajabagan Dockyard and Kulpi WorkShop, 
~ takeu over from Farakka barrage along. With veaets and staff 
taIII:!ea over fromBa1mer Lawrie Be Co. Ltd., aIongwitb Its pubife tea 
warehol'!':es in 1972 as per Government direclives. etC. 
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(11) ClUes in which recruitment/promotiOn n.c.lea viol4ted 

1.47. Without giving the number of such cases, the CorporatioD 
atated that "In recnUting s1aff in BAngJadesh and for our stevedor-
ing Department, Recruitment Rules were relaxed due to urgency 
and exigencies of operations". 

The Committee have strong suspicion that ben! lies some serious 
irregularity. 

1.48. Th;'Ministry, when asked what policy instructions were 
communicated by them to CIWTC with regard to providing employ-
ment to ex-RSN Company employees, stated:-

"In Clause 7 of the Scheme of Arrangement approved by the 
Calcutta High Court on 3-5-1967, the following provision 
was made:-

(a) That the new Company shall take as many of the 
.xisting staff as possible and as can be reasonably taken 
over by the said transferee Company subject to any 
valid objection to any individual employee or emplo-
yees. 

(b) That as to exactly how many can be employed it is 
left to the said transferee Company's bonafide discre-
tion. 

No separa.te communications was sent to CIWTC by the 
Ministry with regard to providing employment to ex-
RSN Company employees". 

1.49. The Committee are of the opinion that the Corporation bas 
not actui\lly complied with the High Court directive in letter and 
in spirit. The Government also failed to direct the Corporation to 
ensure that former employees of the RSN Company were taken 
without any exception. 
(Hi) E~/Re-(!mp1oyment of lUpeT'manU4ted of!icer. 

1.50. As indicated earlier tae Board at their meeting held on 
28-10-19'7'7 hurriedly and in an unseemly manner approved exten-
Ilonlre-employment of 3 departmental heads-namely Shri N. It. 
Mukherjee, PersoDDel Manager, Dr. A. L. Mukherjee. former Chief 
Medical OiBcer and Shri D. N. Guha, 0,.. Superintending Engineer-
though the proceedinga of the above Board meeting were suble-
quentIy, on being pointed out by Committee, treated as nun and 
votd. . . , 

1.51. In fact the Committee noted from the MiDutes of 51st to tilth 
meetings of the Board held from September. 19'74 to Oetober, W7'7 
that 'during this S yean period the Board ac:eorded approval til about 
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15 cases of extension of services andior re-employment of super-
annuated ofiicers. In certain cases services have been eXtended 4 
times e.g., Shri H. K. Sen, former Secretary who superannuated ~h 
31-1-1975 was first given one year's edeasion upto 31-1':'1976: then 
for 6 months, the twice again for 3 months each time till Sl-1-1m. 
Similarly by the services of Dr. A. L. Mukherjee, Chief Medical Oftfcer 
were first extended for a year upto 31-a-1976, then further extended 
upto 31-8-1977 and again extension was sought as indicated in Para 
1.50 above. Similarly Major Rabi Roy, Dy. Marine Superintendent 
who superannuated on 1-7-1976 was first given one year's extension 
and second time the Board approved that biB senices "are extended 
for a period of 2 months w.e.f. 1-7-1977 or for such time thereafter 
as the Chairman-cum-MaDagiDg Director considers necessary in the 
interest of the Corporation.» 

L52. The Committee after acquainting themselves as bi!st as they 
possibly could with the cc.nduct of the Cbairman~m-Managing 
Director are of tIle opinion that these conceutona were given in order 
to subserve their own interests and in that many of them ganged up 
together to perpetuate numerous irregularities improprieties and 
mal-practices. The Committee note that the meeting of 28-10-1977 
where 8bri Chelliab had almost succeeded in getting irregular ex-
tensiOn of some of his hencbmen had been prevented by the timely 
detection of the impropriety committed. 

1.53. Other officers who were given extension or were re-employed 
after superannuation include Shri D. N. Dey, Accounts Officer, Shrl 
B. S. Ghosh. Dredging Officer, Sbri N. P. Chowdhury, Accounts 
Officer, Shri R. N. Mallik, Dy. FA&CAO and a number of other 
persons. 

1.54. The case of Shri Yusuf Khan stands out prominently. He 
retired as 'Managing Director (scale Rs. 2000-2500) on 31-12-1975. 
From that date a new post of Principal Adviser was created by the 
Board on a salary of Rs. 25001- p.m. (Le. within the maximum power 
vested in the Board for creation of posta) with various perks and 
he was re-employed against that post for one year; thereafter he WRI 
given one year's extension. On acceptance o£ Chairman-cum-
Managing Director, Shri CheUiah's resignation by the Ministry and 
biB reversion to parent office i.e., Shipping Corporation of India 
w.e.f. 23-11-19'17, Shri Yusuf Khan was appointed as Chalrman-cum-
Managing Director "on an ad hoc basis" from that date. 

1.55. The Committee are pained to note that wbUst the high-ups 
in the Corporation looted after them very weD and feathered their 
own nests u and when needed the- subordinate employees particu-
larly those belonging to the RSN Company at one time, languished 
and went through severe ftnanclal hardships. 'l'b1s is mm shameful 
and deplorable. . 
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l.56. DwinI evideDce of repreaentatives of the Corporation the 
Committee enquired about r88lOD8 for granting these ~ons, 
the then CbatrmAlD-cum-ManagIDg Director (Shri ChelIiah) stated 
''This is a part of the normal function of the lIUUU1gement. The Board 
is competent to gift extensioD". When pointed out that the Govern-
ment was oppoaeci to givinr extenaiollll, he said "but they (Govern-
ment) have Dot put a baa OD extensions". The Committee are sur-
prised to note this obeervatioD since it is clear that with Shri Chel-
Uah'. eontaet. in the Ministry at the highest echelon he could manage 
clearance for any proposals from the Government. FUrthermore 
the Committee deprecate the G<wemme!ltt.s inacti(b in the matter 
of not clearly commUDteatirtg subsequently the much publicised 
policy statements against re-empl.oymen.t of superannuatea persons. 
This should be done forthwith. 

1.57. The Chief Pel'IODIlel Manager (Shrl Mukherjee) stated "I 
never requeated any oftieer or the Chairman or the Managing Dtrec-
tor to give me extens.ion or re-employment in the Company". 

US. During evidence o~ representatives of the Ministry, the 
Committee enquired whether approval of Ministry was sought 
far these extensions and what was the general policy of 
Gov~ent regarding giving extensions to retiring oflicials, the 
Mlniatt'y in a written reply stated:-

"The policy of the Govel'1llD8llt i8 that extension of BfIt:Vice/re-
employment should be justified only in very rare aDd ~ 
ceptional circumstances. Even in such cases, 60 years of 
age should be the dead-line for non-sclen.ti.ficlnon-technical 
posts and 62 years in the case of scientific and technical 
personnel" 

U19. The Government should now communicate and enforce this 
urgently Without any exception. 

(iv) RecruitfMnt and Promotion cmd Conditions of S~Tvice Rut .. 
not observed in seveTol caB8& 

It was re~ to the Committee that the Corporation had 
fiouted its Recruitment ad Promotion and Conduct Rules by giving 
pI'OIDotions and even advance iru:rements in aeveral C3~es, making 
recru.1tmen" of cIIIloen and staff wi'bout BDy advert.iaem<nt, penalis-
Ing certain members of staft without any show cause notices etc. 
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1.61. Some of these cases, as revealed during evidence, are 
mentioned below:-

(A) Cas" of Advanced Increments 

N....., of oIIicial 

I. Sbri S. B. Duua, s-.dariDg Man"l!cr 

e. Sbri B. SanyaJ, P.A. to FAACAO • 

,. Sbri T. R. Matbcwl, Commercial 
M-.r 

Cue Paoitioa 

He waa giV<:n aD incn:mcDt of RI. SIOO. 
The Cbainnan~-ManasinI .Iliftrtar 
(Sbri Chdliah), wbile admitting tbio 

Iud "1 allowed it (increment) on the 
basis of the salary that he was drawi"C 
in c.R.T.e". 

He was given v advance inacmenlL The 
FA&.CAO (Shri BiJw_) while admittiag 
tbio said "He worb hard aDd that _ 
!he only considezadOD. 

He was promoted .. Commercial Offi<:er 
IIIId gMu 7 incremento. The FMCAO 
(Sbri BiIwu) wblle admittlag thIa, said "So far _ I recollect it _ promotion aDd 
inCl'e'mCDt both". 

1.62. From the above, the Committee's observations are reinforced 
that COnceMiODS and relaxations are made in case of pen;ons in 
bi8her echelon only. Others are left to languish. 

(B) Cue. of Termination of Semce. 

•. Shri Arun MuIIhajec, ...... Commeri<:aJ 
Maaaca 

a. Sbri S. R. Gl. .. h 

Case Paoitioo 

HillelVica were termioated, u1ary withehld 
aDd he was Dot ~ 10 band aver charJe. The pnIIODl ~_ 
Managing Di=tor (8hri y...w KhaII) 
aid "He _ in Clearing and Porwan:Iluc 
Department in T.T. Shed AIId w'- the 
bUlin .. was shrunk we fOlUld his ~ 
were DOt ~ry. He .... on pl'Obatioo 
aDd we knDinated ru. ocrviccs". He_ 
.takd 10 have gone 10 !he Court cI 
aw. 

---_._- ----------------
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Name 0{ official 

THE FA&:CAO (SHRI BISWAS) STATED 
"I HAVE RECEIVED ALL THE PAP-
ERS RECENTLY. I HAVE CALLED 
FOR THE EXPLANATION AS TO 
WHY HIS SERVICJ;.S WERE TERMI-
NATED. ACTUALLY IT SHOCKED 
ME. HE WAS GETTING A CHANCE 
TO GO ON DEPUTATION TO THE 
WEST BENGAL GOVERNMENT. BUT 
BEFORE FORWARDING HIS ORDERS 
TO THE WEST BENGAL GOVERN-
MENT, HIS SERVICES WERE TER-
MINATED. I HAVE CALLED FOR 
THE PAPERS. THEY ARE WITH 
OUR LAWYERS. I TOLD THAT THIS 
SHOULD BE R.EPORTED TO THE 
CHAIRMAN AND HE SHOULD BE 
REINSTATED" . 

1.63. This time consuming device was only taken because Com-
mittee on Public Undertakings wanted to go deep into these matters. 

3. Suspe1llion/ditmiJaal 0{ persons on aIliept The GeD.".a1 Man..".. Rajabagan Dock-
-.tit cue outside Rajabagan Dockyard. yard atated tbat "tbet<: wu an unreot 

between certain worken at a result of 
whicb this fight took place at the 13k 
(0{ RajabagaD Dockyard). Lat.".. aD 
ouuidc:r Will appointed u an iDquiry 
offi=-wt ,,,",,,,,,ded lome' penoIlI from 
both the groupe on tht basil of the report. 
Some people were given the benefit of 
doubt although tht enquiry offi= found 
more peno.. guilty". He alto atated 
that it happened during. ""'~cy. 

1.64. Asked whether any complaint was lodged by any workers 
with the Corporation, Police or Court of law in this behalf, the wit-
neu stated ''in the Court, as far as I remember, No, Sir; in the police 
station, Yes, an F.I.R. was made, they did not pursue the case". 
When asked what authorised them to take the law in their own 
hands particularly when the incident bad taken place outside the 
precincts of the factory, the Personnel Manarer (Shri Mukherjee) 
stated that "so far as this case is concerned, there is a provis1on in 
our &tanding order that if any worker is found guilty for assaulting 
or attempting to assault a worker inside the premises, he can be 
given a ebarge sheet". 

1.86. It is a clear case of personal vendatta and the PersoDDe1 
Manager bad exeeeded his authority and got rid of these persons 
for his COOveNence. He had not even given a charp sheet although 
in his eridmce be said that the man bu been giftll a charge sheet. 
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1.66. From the above cases the Committee are firmly of the opinion 
that there was no rule of law within the company and officials speci-
ally the senior officials took liberty as it sUited them. This should 
Dot happen again in future. 

(C) Case of ch4nge in date of lJirth 

Sbri N. K. Mukherjee, PenoGnel Manaatt. The date of birth given by Sbri Mukhetjee 
at the time of bia employment was c:hang«i 
on the buia of date of birth given by him 
lublqueutly in biB G.P. Fund declaration. 
The pnooent ChairmaD-cmn-Managing Dire-
ctor (Sbn YUluf Kban) while admitting 
IbiB stated that "it was done because the 
Company bad accepted the date given 
in G. P. Fund declaration". 

This'is ridkulOUI. 

(C) Case of change in date oj birth 
( 1) AppoiIlt.ment of Mrs. Rao, P. S. to 

Chairman'CIDII.Man.ing Director 
When the then Chairman....",.Man.ing 

Director (Shn Cbelliab) took over, the 
Persooal Secretary to the former Cbainnan 
Shri M. S. Ganguli waa transfattd and 
in bia place one Mrs. Rao was appointed 
without any advertisement for Ihe p .. t 
or writing to Employment Exchange. 
Shri M. S. Oanguli W8i appointed aa 
Public Relations Officer. While admitting 
this, the then Chainnan ....... Manqjn~ 
Director (Shri Chelliah) stated that "Shri 
Ganguli could ·not take even a dictat. on". 
Mrs. Rao was stated to have a -'Peed 
"upto hundred words". Asked whe' her 
they advertUed the pool or wrote to 11._ 
~oymmt Exrha~. he ended by laying 
'I do not remember. But·ahe _ sclected 

against a stiff competition. This 
lenior pool ",d only for p.-tI carryfIIg 
aalary up to RI . .500. we arc compelled 
to write to Employment Exchange". 

1.67. The s~tement itself is self-contradictory. On the one hand 
he sa.,s (as was clear in the evidence) that the post was not adver-
tised and in another breath he says that she was selected against 
stift competition. The Committee is inquisitive to know against 
whom she bad to compete. 

(2) Appoiatment of Sbri D. N. Guba, Dr. 
Supdt.. Engineer and of Shri Bc1Ietty, Jr. 
Engineer. 

In their .,.... the potfI were lItaled to have 
not been lIdvertioed. Alkcd about this, 

the Personnel Manager (Shri Mukhnjee) 
staled "That ] cannot say." 

nu. is a perIOn (Shri Guba) to whom O_lr-__ Managing Director (8bri Chelliah) 
waated 10 give exteaIion when there wu 
no quorum even in the Board Meet ing 
The...- are not ditJleult to 

1.68. A.s admitted by the Corporati<*l Recruitment Rules had 
also been "relaxed while recruiting staJr in Bangladesh and far their 
Stevedoring Department." 
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.(v) CBl C,.., 

1.69. The Committee were informed by the CBI that the fol-
lowing cases have been investigated lor are under investigation by 
them against the ofIlctals of Cl'W'l'C:-

. (1) Againt Sltri M. D. Khatri, Marine Supdt. 

1.70. Calcutta Brandi of CBI regislered a case on 31-7-1976 against 
.Sbri M. D. Khatri. Marine Superintendent, for accepting one T.V. 
set worth RI. 6000/- from l4/s. Chain Manufacturing Enterprises, 
Calcutta in January, 1976 without consideratiOin and knowing that he 
and his department had business transactions with the said firm. 
After investigations, CBI observed "Referred for RDA (regular de-
partmental action) for major pe!1alty againSt AI (i.e., Shri Khatrir 
and banning of business dealings with A2 (i.e., Mis. Chain Manufac-
turing Enterprises) for a period of 3 years on 18-6-1977". 

(2) Aguimt Shri S. K. GorBi4, Stevedoring Adviser 
1.71. CBl is investipting an anonymous camplaint regarding 

'special money' being sanetioned to Shri Gonia, Stevedoring Adviser 
on the recommendation of Shri Chelliah, the then Chairman~
Managlng Director of CIWTC. The matter is still under verification. 

(3) Agaiftat Shri S. K. Bllner;ee, M4teri1JI8 M4Mger 4ftd Shri Sudm--
shan Paul, Store. Clerk. 

1.72. CBI, Calcutta, registered a case on 12-8-1977, against Shri 
S. K. Banerjee, Material Manager, CIWTC and Shri Sudarshan 
Paul, Clerk, Stores Deptt., CIWTC, Calcutta. The tluspects were 
alleged to have misused their ofllclal position and entered into cri-
mInal conspiracy with others by allowing a firm MIs. Shanker &: Co. 
of Calcutta to take away one serviceable boiler valuing more than 
Ra. 1 lakh belonglng to CIWTC. The ftnn MIs. Shanker & Co. re-
moved the boD .. alongwitb scrap material by loading it on a lorry 
under Gate Paas signed by Banerjee and prepared by Shri Paul 
The boiler was subeequently found at Central Engineering Co., 
Delhi and was reported to be In safe working condition. Investigation 
of the case W88 thus stated to be in progress. 

(4) Payment to Dock Labour Boord Workers 0'1\ 1U-titious Vouchers 

1.'11. CBI reptered a eI8& on 28-9-19'7'7 againJt thf' unknown offi-
cera of CIWI'C "on the allegation of making paYIT!f"'lts by CtwTC 
ofBcers to Dock Labour Board Workers on ftct1tiou.; Vouchers during 
19'18-'1'7". During fnvestigatIons, about 14 employees of Dock Labour 
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Board were stated to have been examined and they admitted to bave-
~ved S1Kll:I. payulel;lts for a number m timea but could Dot ~ 
definitely whether the LTIs (Left Thumb ImpressiClft) ..... .tUlelD. 
They, however, admitted that whenever ~ ",*ved -MY' MJ1DeDt. 
they put their LTIs. Specimen of LTla of .~ Il"~,bad been 
taken and sent to Finger Print ~ alongwUb ~ed docu· 
ments for opinion. The investigatiQJl was still in~. 

(5) Against Shri P. K. Mukherjee, Additional Adm. Officer, CIWTC 

1.74. Shri P. K. Mukherjee was alleged to have given frequent 
contracts to a firm Mj8. Suman Coohh Control, Calcutta, for repairs 
of Air Conditioners, Refrigerators of CIWTC. The firm belonged to-
Sbli S. ~ee, reported to be a relation of Shri Mukherjee. The 
matter was under verii~ 

(6) Shri Tapan Kumar Chatterjee, Ex-Supervisor oj Stores, Kulpi 
Workakop, CIWTC. f 

1.75. Shri Tapan Kumar Chatterjee misappropriated materials 
worth Rs. 1138.99 received from MIS. Howrah Motor Co. (P) Ltd. 
on behalf of cIViTC by not depositing the said materials with Kulpi 
Workshop. CBI decided "to prOSecute the accused in the Court at 
Law. Allotment of Court was awaited from West Bengal Govern-
ment". In another case the accused Shri Tapan Kumar misappro-
priated materials valued Rs. 10,489.11 w1Uch he received kom Mia. 
Howrah Motor Co. (P) Ltd. on behalf of CIW'I'C. CBi l\.IIs intimated 
that the case has been put up in the Court an 3-9-1977 for trial of 
the accused. The Court trial is iii progress. 

(7) Against Col. B. M. SaTin, OSD, CIWTC 

1.76. CBI was investigating a case against Col. B. M. Sarin 
O.S.D. Col. Sarin was alleged to have shown undue favour to one 
Sbtri AnU Chakraborthy of Calcutta by awarding a contract for 
demolition of office building aDd removed of ita salvages far lis. 1800() 
in a very inegular ,m&JQler IIJId thereby caused a monetary loss of 
Ba. 84,ocl() to CIWTC. 

1.77. The property was assessed at Rs. 70,0001- by the Anessor of 
ClWTC. However, a Civil .~ t;Jf tbe Corporatil'\ll elltimated 
tbe ~ of Ute lalvaged material at over RI. 21.kha. 

1.78. During evidence of representatives of the Corporation, the 
Committee enquired bow many CBI or VlgilaDce Commiuion in-
quiries. raids and seizures had taken place in CIWTC, who were 
the ofBc;en InvQ1ved and what' artion wa tatm agatnst. them de-
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partrnantally, the then, Chairman-cu.m-Managing Director (Sbrl 
C~eWab) stated:-

(1) "There was a.cue apinst Mr. N. K. Mukherjee, Per-
sonnel Manager. That case was enquired into and drop-
ped becaUSe there was no substance in the allegations." 

When 'enquired whether eluring the period of enquiry the 
of!k:er was allowed to continue in ot1ice as before be 
said "CBt wanted the matter to be entrusted to ~ In-
quiry O1!lcer and it was entrusted to him accordingly. 
It was found that tbere was no substance in the charge. 
We comply with t,be instructions of the CBt". 

(2) "There was a case against one Shri t. K. Sengupta, Supdt. 
Engineer. This was a case oDly of enquiry and there was 
no raid". 

1.79. Asked what were the charges against him and what action 
was taken departmentally, the ChaiIrman-cum-Manalin, Director 
(Shri Chelllah) stated:-

"It waa about selling some ciruma-a confidential enquiry 
was made by the CBI aDd they dropped the matter on 
payment o~ a token fine (of Ra. 150)". 

1.811. When enquired what departmental action waa taken against 
hlm, Shri Yus\.lf.~ (who was Managing Director at the time of 
case) stated: ,,' i 

"He made the payment (of fine) and was given a reconIed 
warning. The position is that We bought a ship from 
Japan and Mr. Sengupta was an engineer in~harge of 
that ship. There were some drums of diesel-oil and these 
drums were sold." 

1.81. On being asked whether be was now holding the aame poIl-
'tion and was getting increments he said, "Yes". 

(3) "There is a case against Shri Khatri and it is going on. 
We have reported the matter to the CBI and they have 
appointed an enquiry oftlcer. It started 20 days back". 

1.82. Asked when was the tint complaint lodged and what were 
the charges, he said, "Tbreejfour months baclt. Alleged aeceptance 
of a gift (a T.V. set)", 

(vi) ~y Retunu 

1.83. Photostat copies of property returns, for the year- 19'17, 
of 27 ol'fh-ers of the Corporation, which were given by the eoncerned 
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officers during the months of September to November, 1977 were 
first furnished to the Committee. Subsequently, on being further 
reminded, the Ministry supplied copies of property returns as on 
1-1-1977 of 5 other officers (including those of the then Chairman-
cum-Managing Director Shri Chelliah) given by them in December, 
1977. 

1.84. According to the property return declared by the then 
Chairman-cum-ManagingDirector (Shrj Chelliah) be recently aC-
quired 2 Kuswn Apartments Oats in Gurusaday Rdad, Calcutta, 
value Rs. 2,12,500; besides having moveable property worth about 
Rs. 2 lakhs. There are also a number of other senior officers of the 
Corporation who seem to have recently acquired considerable 
properties. 

1.85. In this conecticn the Committee noted that in April, 1974 
the Bureau of Public Enterprises circulated to all public undertak-
ings [vide letter No. 2 (121) /73-BPE (BM-I) dated 26-4-197~y 
at Annexure) a set of Model Conduct, Discipline and Appeal Rules, 
framed by a Working Group (compI1sing representatives of Centra.} 
Vigilance Commission, CBI, Department of Personnel, Bureau 
of Public Enterprises, Ministry of Labour and Employment and 
certain Undertald.ngs; and advised the Undertakings to adopt the 
model rules, with such modifications as they might consider neeea-
sary, and furnish COPy of their finally evOilved rules to the Bureau. 

1.86. Rule No. 16 of the Model Rules inteT-cIlia envisaged 
that:-

"Every employee shall, on ftnt appointment in the Corpora-
tion/Company, submit a return of 8.IISett! and Ua.bilities in 
the prescribed form........ Every employee shall, begin-
ning 1st January submit a return of immovable property 
iDheritedjowned/acquired once In every two years." 

. 1.8:1. P.u.rillg evidence of representatives of the Corporation the 
'Committee, enquired from the Financla'l Adviser Ie Chlet A.ccounts 
Ofticer (Shri Biswas) whether Central Inland Water Transport 
Corporation cC!lces had been submitting property returns, be said "Y 
have not !IeeD it". When enquired whether be bad himaelf submit-
ted it, be said "I submitted in 1969 or 19'70 and for the tast 8 years I 
bad not submitted any return." 

This shows how' ~ve is Bureau of PubUe Enterprises as far 
_ Pubtic 17ndertakings are concerned. 
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1. 88. The Committee enquired from the then Chairman-cum-
l4aDaging Dil'ecklr (Sbri CbeUiah) what was his cany-home pay,. 
he said "&.1400". When aBed how a man getting RI. 1400 could 
go to five dubs, he said "I was only a service member. I pay only 
five or ten rupees." This is far from truth. 

1.89. Asked whether he had a race horse, he said "My wife had 
one almost like a donkey. She purchased it for Rs. 1000 and after 
one year the horse died." When asked how much did he pay for the 
purchase of houses, he said "I got it through a Co-operative Society, 
son and daughter are working. I have a big income". 

1.90. During evidence of representatives of the Ministry the 
Committee enquired why the assets and liabilities retunls of Central 
Inland Water Transport Corporation officers were required to be 
treated as 'secret', the Joint Secretary (Shri Mabajan) explained that 
according too the earlier Home Ministry's instructions [Department 
of Personnel Order No. 25/7/65-Ests(A) dated 6-1-1fm] these retuma 
were required to be treated as 'secret' from the pllblic. When asked 
why th~ should be kept secret from the Committee, he said "I am 
sorry, Sir. So far as this Committee is concerned, it is not secret". 

1 .91. Asked what action did the Ministry take to ensure that 
the model rules forwarded by the Bureau of Public Enterprises were 
implemented by the Corporation, the Joint Secretary (Sbri Mahajan) 
stated that the rule regarding pTOperty returns by officers of Central 
Inland Water Transport Corporation was changed in 19'73 and ac-
cording to this "Every employee is ,required to sUbmit his property 
returns within three months from the date of his appointment and 
thereafter every five years. This was based on orders dated 6-1-19'l3 
issued by the Department of Personnel referred to in para above 
which provided that "Every Govenament $eI'Vant shall .ubmit such 
returns, after the first, at the interval of fiVe yean. 

1.92. When pointed out that the Bureau of Public Enterprises's 
instructioDs were 1asued thereafter ie. in April, 1974, and the Pub-
lic Undertakings could not ignore them, he state, "that is quite right. 
~r that letter of Bureau ('jf Public Enterpri .. , they should have 
modifted it. We will have to check up what the actual potitiOft ,,: 
'" .if tbay have not done it 59 far, we will ask them to do sO." 

(4) 'nle other cue "was about Shri S. K. Banerjee, Materials 
Mana,.., regarding the boiler case.· 

(I) 1tepa'dtDg the cue against Co1. B. M. Sarin, OSD, the 
tbeIl Cbalrman-cum-Managlng Director stated that '''n1e 
meUer Well beinl bwMtip1ed by CAl." , .... "'.: - It ...... 



2 

1.93. After the Committee on Public Undertakings too - up the 
examination, the Senior Officers were taken to task for delay in 
holding enquiry on corruption charges. As a result, c~tain cases 
have been expedited. 

1.94. Captain Khatri has now admitted his guilt and he has been 
dismissed. The Committee on Public Undertakings have recom-
mended for his prosecution since his involvement in the matter of 
sale of vessels is of far greater importance and requires further 
action against him in his case. 

1.95. The Committee also note with concern that the perfonnance 
of the Calcutta Office of the C.B .1. has not been quite upto the 
expt!CtatiOIl. 

. 1M. The Committee are ,teeply concerned Q) note that the Bovd 
.t: ~ of the OJc:ponltion • tel as at ~ of 7 Goy 
e...--t o8ldlda (incbrdiDr Z CentrW Govel'bDleDt repNlil8ll~ 
aM! StUe Gov~ts rep1'e5«lDtativ:es> and 4, .. -oftleWs (twe 
• .,.._tatives of otber publk und~, one inius~ !'fill 
c.e representative 01. tea p~)i _ bee. t ineffeetiYe" 
~ the affairs of the Corporation eftieientiy. In th.b C-gee-
tioa t1te Committee observed the foUo~ tlisquietinr fatuI' : 

(1) A indicated in. para 1SO of Committee's ~cond Report 
(1978)-Reckless & Fraudulant Sale of Vessels' the twe 
Central Government Directors merely acquiesced in the 
proposals submitted y the tben. ChairlllllUl-eum.Manllg-

ing Director without bothering about details or ~heir flu· 
ancial implication for the Undertaking and the Exchequer. 
The Committee feel tbat Government should not have 
such officers on the Boards of pUblic Undertakings whO 
do not exercise their independent judgement and are apt 
to be inlIuen ed by the principal executive of th Corpora. 
tion. It should be their speci1lc re ponsibility to efteetively 
act as the ey ,en and b nd of the Central vernment, 
ke p acl.ose wakh on the performance f undertakings 
and take tlmel corrective ste wben and Where eaJ1ed 
fo;!'. 

The in traction issuerl by the Bureau of PubJicEnterpri: 
in 196 70 regarding the duties and responsibilitie of 
Board of Directors do not clearly bring out the Tol ex-
pected of Government Direeto . The Committee recOm-
mend d that these uld no be pc" Old clearly 1Il1c1 

~ unambigu u 1 , and naces ary insp-uctiOtl$ j ued by th~ 
Bureau of Publie Enterp.ti exped·tiously. 
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(Z) Tb.e representatives of state Governments have also not 

proved very helpful in improving the working of the 
Corporation as admitted by the then Chainnan-aun-
Managing Director (Sh:ri Che1liah). The other official 
and non-official .Q.oard Members do not appear to have 
interested themselves in studying in depth the problems 
faced by the Corporation and makin~ constructive sug-
gestioas for bringing about economy and efficiency in the 
working of tbe Corporation or in its 'revitalisation'. The 
average attendance at Board meeting has been 5 or 6 out 
of total 11 member i.e. nearly 50 per cent. 

1.97. What' more intriguing is that important items of business like exten ion of services/or re-employment of superannuated depart-
mental beaets weI sought to be approved by tbe management with, only three meml,ler$ of the Board including the Chairman-cUm. Managin.i Director. Flathermore, on~ oc:c:asions vital matters like purchaJe of vac:uvators were approved by circulation which proves that Cbairman-cum-Managing Director was the real man who de; cided all matters and the Board was a mere 'rubber tamp'. 

1.98. The Committee strongly feel that the present pattern of 
manning the Boards of Publk Underta.kings requiJ:es serious cona-deration by the Govemmeat, as admitted by the Director General. Bur u of PubUe EnteIprises during evidence. In the opinion ., th Committee these Boards should consist of a combination of IeUOned and dedicated administrators who tan devote the requinMl time and enercy to the job and people's representatives i.e. Members of Parliament and Legislatures who have no vested intere5t ... who can freely focus attention 011 irrecular and unbusmess tiD transactions Imd dealiDg of the undertaldnp by their easy ap,roacIt aDd pubUc COIltacts. It would also be advantageous if workers' ~ presentatives of proven bonest and integrity are also inducted ... the Boards of Public Uncl«takings. Private businessmen or repN-aentatlv · of produeen or consumers, where considered nec.esIIIIl'f. may be associated with advisory or eon uitative committees, all .. the ca of Railways, rather than taking them on the decision mak-
tng or Governing Board to. remove any possibiUty of their t.akiDc "bu in advantages of th information available to the Boants or leaking out th same. The Committee would recomm d. that *;he matter may immediately be examined by Government m all Its :ramifi.cations and necessary step taken within 3 months of tile p entation of this Report to make drastic eban,es in the ~th_ .1 selection of ~ Members aDd to iDfose £resb blood III tile 
BoanI:s of all tile hWk Sedor l1'IIIIlertakiD. 
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1.99. The Committee would further ret:ommend that: 

(1) Any payments 011 account of pay and allowances that may 
have been made to the 3 officials (namely Dr. I. A. 
Mukherjee, S!Shri H. K. Mukherjee and D. N. Guha) as 
a result of extension of their services in an illegal meeting 
of the Board held 011 28-10-1977, should be reco\'ered from 
those responsible for such an illegal decision. 

(2) Since important business is transacted at the Annual 
General Meetings of the Public Undertakings, Central 
Government officials appointed to represent the President 
of India at such Meetings should he persons of sufficiently 
higher status, rather than of Under Seeretary level as has 
been done in the case of Central Inland Water Transport 
Corporation. 

(3) Minutes of every Board meeting of the Public Undertak-
ings should be numbered so as to facilitate future refe-
rences apart from rE'moving any possibility of tampering 
with them. The &·cretary of the Corporation agreed that 
this needed to be donE'. 

1.100. The Committee feel that speeial eonsideration was shown 
by Government in appointing Shri CheUiah as the Chairman-cum-
Man.ging Direetor of the Corporation. Prior to this he was Manager, 
Operations in the Shipping Corporation of India and drawing pay 
of Bs. ZOOO p.m. He was first appointed .. Chahman of the Central 
Inland Water Transport Corporation on 16-6-1975 and then made 
Caaiiman-cum-Managing Director w.eJ. 1·1·1976 and given the 
maximum of scale i.e. Rs. 3000 p.m. or a Oft of Bs. 1000 p.m.; from 
the very date of his initial appointment on 11-6-1975. lie had quali-
&rations as navigator and had no experience of inland water trans-
)MIrt. As Chairman-cum-Managing Direetor he was first appointed 
for a term of one year and then on the reeolllDlendation of the former 
Secretary of the Ministl-y (Shri M. Ramakrisbnayya) appointed for 
a further term of " years. 

1.101. The first thing that he did after appointment was to hur-
riedly amend the Delegation of Administrative and Financial Power 
Buies of the Corporation with the help and support of thf' Ministry 
and to assume to himself considerable powers. which as revealPd in 
this and other Reports presented by the Committee on the Corpora-
tioa, have been misused with impunity. In fact he not oDI~' belied 
the high hopes of palling the Corporation out 01. the rut and rev ita-
lising its operations bnt brought the Corporation to a virtual ruin. 
Various irreplarities and malpractices were committed by him 
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and also by his subordinates during the period of his stewardship 
which have been pointed out by the Committee at various places in 
the report of the Corporation. In the opinion of the Committee it was 
an ' rror of judgement to select him for the post. This is a sad reflec-
tion on the method of scrutiny and selection of chief executive and 
other top officials of Public Vudertakings by the Public Enterprises 
Selection Board of the Bureau of Public Enterprises. 

1.102. De Committee furtber DOte that the posts of part-time 
Chairman and whole-time Managing Director were combined by 
Government in two-thirds of public sector enterprises on the plea 
that the part-time Chairman began interfering in the ciay-to-d., 
a6in of the )llan"';"C Director leading to divided control and COIl-

... , in the workine of the enterprise. The Committee are _t at .n 
cenvinced with this .......-t for combining the two posts of Chair-
man and the Ma..,mg ~. While it mayor _y DOt h8~. 
IOIDe Yvan.., .. of avoidilqr • "divicled house" but its in.1Ierreat 
.... vantqes dlat the ...... hecomes aD autoc:nt and u..e c.p.a-
.. is rained", as happened in the case of CJWT, outweigh the .. -
_tares, if any. l'artllermore the arranarement sutfers from the 
dnwhack th8t there is no person to sit on jud,ement as to how the 
wWe-tt.e eucati'rtll are fundionblg. If tile priIIcipIII necative '-
also the Cbainnan of the Governing Board, it is obviously clU6ca1t 
for other members of the Board to find fault with his acts of omis-
sion and commission. 'l'bus the system becomes devoid of &IIy checks 
and balances. In most of the big priyate sector enterprises in the 
country the practice seems to be to have these two separate 
functionaries. The Committee, therefore. require that the nonna) 
practice in the public sedor enterprises should be to have a full time 
MannginJ: Director and a part-time Chairman as the head of the 
Board. The Committee would recommend that the mattl'r may 
immediately be examined by Government in an its ramifications so 
as to bring in the desired chang~. 

1.103. The Committee note that besides appointment of Directors 
Chairman:Managing Director and issue of directions. otht'"r matters 
reserved for prior Government appro,-a). are appointment ~f 
superannuated officers to posts carrying pay scale of Rs. 2500-
3000 and abo,·e. implementation of capital expenditure scheme and 
COIItract~ of tbe mlue of as. 10 Iakbs and of annual five ~'ear plllDS 
and Capital Budget. disposal of property having original book value 
of Rs. 10 lakhs and execution of forl'ign collaboration agreements. 
All other powt'"rs, indudinJ: th(' appointntt'"ut of FA & CAO, ap-
pro\'al to revenue budget, approval of rules and regulations etc:, 
vest with the Board of Directors of the Corporat!)J).. 
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1.IM. In this connedion the Committee observed among others, 
the fonowing unsatisfactory features in the exercise of powers vested 
in the Corporation 

(a) As indicated in subsequent paragraphs there haTe been 
several cases of grant of extension of servicesJor re-em-
ployment of superannuated officers, 

(b) Beeruitment and Promotion and Conditions of Service 
RIfles have not been obsel"\"4!d in many cases. 

(c) Vessels and property, even those hypothecated to the 
President of India, worth crores of rupees have been dis-
posed of without seeking Government appl"oval and in 
complete uisregard of normal practices. 

(d) Revenue budget is prepared in a very casual. way and 
tlIere is not RICh 01 control over espenditure vis-a-vis .he 
budpt estimates, especially on overheads. 

1.105. The Committee feel that one of the maiD reasons for extra-
vagant expenditure and sorry state of affairs of CIWTC is the enor-
IJ1(IUS powers that have been conferred by Government on them, 
who were oot worth it. The purpose of giving this ~ax.imum possi-
ble operational autonomy to the public undertakin,. was to enable 
them to be run with the maximum efficiency. But the experience of 
CIWTC sbows that the management has belied the trust and ~onfi
deuce reposed in them and brought the Corporation to a sorry pass. 
The same may be true of some other undertakings also. 

1.106. Tbe' Committee would recommeacl ... Gove.--t may 
examine ·the . desirability of suitably ensuriug accountability of the 
Boards of public undertakings and proper dillCharge of their respon-
sibilities, which the Committee are .u.eaecl to oMerve .... beea 
lackin, in the case of CIWTC. For major policy deeisieaa the Gov-
___ ..., eurdIe ..-aer coetroI. 

1.111. TIle Committee note that under cia ... 'l a( the sdIeaae of 
AnmtpmeIlts apJR"ed by Calcutta RiP Coutt, awrc ... r.-
qaired. to aIMIorb as maay employees of K.s.N'. Co. as could reason-
a1tIy be tabu over. When CIWTC started faDctiooiq io May 1t81, 
the total number of R.S.N. Employees of aD categories stond at IMlZ-. 
Oat of these 551% emplo)'ees were absorbed by CIWTC upto 
31-1%-1177 aad remaining ZSGI employees were not taken for One 
pretext or the other. 

1.108. The Committee also note that from 1168 to 1177 the Corpo-
ration recruited as many as Z192 fresh employees in different 
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categories including 74 employees taken over from Farakka Barrage 
m 1971 alcmgWith the vessels and 385 employees of Public Tea Ware-
houses operated by Balmer Lawrie & Co. Ltd. and taken over by 
CIWTC as per Government directives. 

1.109. TIle CoauaiUee are surprised to DOte that DO policy direc-
tions were issued by the Ministry with regard to providing employ-
ment to ex-R.S.N. employees, as was done in the cao;;e of tea ware-

IIOU8eI employees of M{ 5 Blllmer Lawrie & Co. IIIId die matter "'. 
left to the sole discretion of the management of the CorIJoration. The 
Committee very maclI deprecate this lapse. TIle result bas beea dDt 
over 30 per cent of experienced eX-RSN employees .remained. idle 
and have undergon.e severe hardships including starvation for no 
fault of their own despite the faet that tbe Corporation resorted t& 
fresh recruitment. 

1.110. The Committee require the Ministry as well as the CGrpo-
.ration to look mto the matter and ensure that as many as possible-
ex·RSN company employees are taken h""k into employment as early 
as possible. 

1.111. The Committee note that the Board of Directors approved 
exlension/re-employment of 3 superannuated departmental heads 
viz. SIIri N. I[. MUIIerJee. Pel'!lOlUlel Maaager; Dr. A. L MukIIerjee,. 
Chief Medical OfIlcer and Shri D. N. Guha, Deputy Superintendent 
Engineer at their meeting held on 28-10-1.77 which was subsequent-
ly declared as null and void for want of valid quorum. The CGm-
mittee have already touched. on this aspect in paragraph 1.7. 

1.112. What is more mtrigu.ing is that during the last 3 years 
from September 1174 to October 1177 the Board approved extension 
of services/re-employment of superannuated officers in about 15 
cases and in· some of these cases services were extended three to 
four times. Another method adopted was to re-employ a superan-
nuated ofticer and ,0 on giving extensions to him. 

1.113. 'nle Committee feel that no person is indispensable or sO' 
outstanding as to justify his continuance in Service beyond the date-
of superannuanOn. However, in very rare cases where the exten-
sion of service may be justified for scientific and technical posts the 
public undertakings should seek the approval of the Secretary of 
the Ministry. 

1.114. The Committee are distressed to note that there has been 
a lot of 'bungling' in recruitment and promotion of ofticcrs and 
employees in the CIWTC in contravention of its set rules. While 
certain employees got undue advantages, some were penalised and 
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lIismissed without any reasons or serving a show cause notice to 
them. In fact it seems that the management got 'energised' during 
the period of Emergency. 

The Committee would recommend that: 

(1) Government may review aU the cases of victimisatiOOp 
especially during the Emergency in the Corporation with 
a view to giving necessary relief wherever called for. 
Cases of violation of Recruitment, Promotion and Con-
duct rules may also be reviewed with a view to fixing 
responsibUity forgiving undue favouritism or becominc 
vindktive. 

(%) All rules and regulations of public unllertakings, especial-
ly Recruitment and Promotion Rules, Conllucf Rules etc. 
should have the approval of Government as also any 
amendments or deviations therefrom. 

1.US. The Committee are shocked to learn that there have been 
as _y as over 10 CBI cases aeainst the departmental heads/!It!nior 
el&eials of the Corporation for accepting bribe, makinc huge pay-
ments against &ctitious vouchers, stealing and pilferage of stores 
aDd materials even of such big items as 'Boiler' which was worth 
over a IUb of rupees, giving contracts and sho"ling undue favours 
to &rms of their relations etc. There may also be number of otlter 
cases investigated by the Company's own Vigilance Organisation. 

1.116. What is worst is that though in some cases the CBI found 
the persons rullty of major ollence, no departmental action to SUII-
)lend them till the completion of enquiries or at least make them 
)IIOCeed on leave was taken by the manacement. On the other band 
tile top hierarchy seem to have been shielding them by taking re-
eoane to delayecl departmental action and allowing them to attend 
el6ee. 

1.117. The Committee would recommend that the M,inistr,. 
_00111 take expeditious action to rid the CorporatiQn of all tile 
persons found guilty or of doubtful integrity, especially at the higher 
echelon. The Committee are also aware that some of the !up officers 
of the Corporation have either reverted to their parent public un-
dertakings loffices or joined otber public undertakings/private con-
cerns or retired/may be retiring. No time should be lost in taking 
prosecution proceedings against them wherever necessary. The 
case of Capt. Khatri should be examined with the object of launch-
ing a criminal prosecution against him. 
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1.118. The Bureau of Public Enterprises may also examine the 

matter in a detailed manner with a view to learDing lessoDS and 
issuing suitable instructioDs for the guidaDce of other public under-
takiDgs. 

1.119. The Committee also Dote that UDder the VigilaDce Manual, 
after the CBI has iDvestigated a case and giveD their findiDgs a 
further eDquiry is required to be held ~y aD officer of the Vigilance 
Commission aDd it is only after he had given his report that the 
punishment to the guilty officer could be awarded. The Committee 
would like the Central Vigilance Commission to review the existing 

. procedure with a view to ensuring quick departmeDtal actioD and 
awarding due punishment expeditiously. The role of Calcutta 
Office of the CBI may be mentioned here as being far from satis-
factory. 

1.120. The Committee are deeply concerned to note that none of 
the officers of CIWTC bas been submitting immovable property re-
turns regularly for the last 8 years, despite provisions in their 
Conduct Ruletl 1910 for such returns to be rendered "every year" 
and which were later amended in 1913 to provide for submission .f 
these returns "every five years". .,. . 

. 1.121. It is also intriguing that the Corporati.n did not modify 
its Conduct Rules to bring them in conformity with the Model COD-
duct, Discipline and Appeal Rules framed by a working Group com-
prising officials of the Central Vigilance Commission CBI and others 
and circulated by the Bureau of Public Enterprises to all public 
undertakings in It'7C, which called for rendering of such returns 
"every two years". ~ What is still worse is that though, the instruc-
tioDS ilB1led tty the Department of Personnel in 1973, OD the Nsia 
.f which the relevant Conduct Rule was amended by the COrpeD-
tioD to provide for Rve yearly returns, were modified in It'l6 c:aIliag 
fer "deriDe these returns "every year', DO corresponding adion 
was takea by the Corporation. 

1.I1l. 'litis is yet another iDstaace of ctisreprd of BuIes by .. 
__ .... t of the Corporation. In fact it seems that the ... 
~hy of the Corporation heinl corrupt themselves, was bet 
interested in eDforciDg the rules which naturally woald have .... 
.plied to them as well. 

1.123. From the property returns now filed by the Officers of the 
Corporation, the Committee are apprehensive that the assets 
acquired by some of them may be disproportionate to their incomes. 
l'he Committee would, therefore, recommend that the CBI may im-
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mediately move in the matter and insiitute enquiries with a view 
to find the truth. 

1.124. The Committee are also not happy that neither the Bureau 
.of Public Enterprises nor the Ministry bothered to see that the 
model rules and guidelines issued by them were enforced by public 
undertakings. In fact no body in this Corporation took much notice 
of the Bureau of Public Enterprises. It is futile and wastage of time 
and energy to issue instructions if they are not to be followed up 
and implemented. The Committee would recommend that Govern-
ment may now check up the position obtaining in all the public 
undertakings and issue fresh clear-cut instructions enjoining on aU 
officials of public undertakings to give immovable property returns 
every year in accordance with the latest instrnctions issued by the 
Department of Personnel. 

. 1. US. TIle Committee are constrained to note after mmute exallY-
nation within the permissible time, that the management of CIWTC 
118t oaly preved of any worth or responsibility but comprised of cor-
rupt officials most of whom were disinterested in their respective 
jobs. It is necessary that the CIWTC is manned by worthy persons 
with the required background, integrity and honesty. The present 
set up of officials almost without exceptions need to he replaced 
gradually but as speedily as possible lest the river transport system 
10tands condemned once again. 
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FINANCIAL MA'ITERS 

(a) Capital Structure 

201. The authorisep and paid-up capital of the Company at the 
end of 1975-76 stood at Rso 1000000 lakhs and Rso 584073 lakhs res-
pectivelyo 

(b) Financial position and working results 

2020 Table below indicates the financial position of the Company 
und.er broad headings for the last three years:-

LWiJiliIs : 

(a) Paid up capital 

(b) R-.. .. I: SlD'pIua 

(c) Bcr.rowiap : 

(i) From Govto of lDdia 
(u) From BalIk 

(d) Trade duel I: other current liabiIiti .. (in-
cluding provilioDo) 0 0 0 0 

TarA!. 0 

.AJms : 

(e) Groa Block 

(f) Lea Dq>rceiation 

(II) Net Fixed AIIeta (e-f) 

(h) Capital W ... k in progras' 

(i) Investment 

(j) Curl'ent AooetI a: Loua and Advuu:ea etc, 

(k) Miac Expenoca, Development Expcnaea 
and 1-.. not writtm oft" 0 0 0 

Capital Employed: 

Net Wonh 

1m-74 

400000 

'M'p 
88'81 

1,118°gB 

lIo4SO' 71 

4410 116 

1080 50 

s38076 
'57°as 

106, 

9950112 

94R'6g 

11>430071 
'SS°60 

(-)5411'6g 

(Ra. in Iakha) 

469 0 00 

1,oIIS°74 IJ4IIO'4lt 
1000 75 108'60 

1.¥i9·& 1,lIst°41 
S.o&s· SI s.!HB.,6" 

465'44 501 071 

'119045 ISD·o'l" 

335'99 S510 tit 
' 10sa "go" 

1'61 ,·64 
',3040& ',6660.' 

',839°S7 1.8a8°g5 
S,oGs'SI s.!HB.,S-
'70'99 ISs· .... 

(-)770037 (-)I,lI!Z4" SUI' 

Nons : I Capital employm ~t3 not fixed ~t3 plus Working Capitar 
• Net worth rep ...... nt. paidoup capital plus rnetv .. I ... intangible "-<srtoo 



2.3. The Corporation has been suffering losses from the very first 
year of its inception i.e. 1967 and the cumulative loss sustained by it 
till 31st March, 1977 amounted to Rs. 2143.8'/ lakhs. The losses 
incurred during each of the last 4 years, which haVe been amounting 
were as follows:-

Year Looa(in 
lakhs of rupees) 

1973-74 225·95 

1974-75 272.91 

1975-76 3g8·29 

1976-77 447· 29 

Thus it would appear that at the end of 1975-76, the Company's· 
net worth stood at (-) Rs. 1,224.22 lakhR against the [jaid up capital 
of Rs. 584.73 lakhs. Total borrowings from the Government of India 
amounted to Rs. 1400.42 lakhs. The debt-equity ratio being 2.39:1. 
In this connection, the Corporation stated in i~s Annual Report for 
1975-76 that they had already "approached the Government for 
restructuring the debt-equity ratio 1 : 1 all approved by the Govern-
ment of India in 1972" for Public undertalrlng.s in genernl. Borrow-
ings from the bank amounted to Rs. 108.61) lakhs at the end of 
1975-76. During evidence, the Committee' enquired from th", Finan-
cial Adviser & Chief Accounts Offi.cer of the Corporation (Shrl 
Bi!m'as) the present position of overdraft talte(l by. them. He stared 
that "official overdraft (with the bank) is Rs. 90 lakhs. There is 
another clean overdraft (from the Government) for Rs. 40 lakhs. 
The total is Rs. 130 lakhs." 

2.4. Asked about the rate and the amount of interf'St paid by the-
Corporation, the witness stated that "with the bank it is 16-1/2 per 
cent, on Govenunent loan, the rate on latest loan is 10-1.'2 per 
cent In 1976-77 the interest paid was Rs. 2.07 crores." 

2.5. In his report (1974) Shri Fernandes highlighted the critical 
w~y~ and p1~atl$ position ?f the Company in the following words:-

........ The Company has carried forward sundry creditors-
and other liabilities of a large magnitude and Us credit 
rating in the commercial world is understood to be rather 
poor, and it is unable to obtain any further material on 
credit from SUPP'liers. 

The ways and means position of the Company is, therefore, 
extremely critical and it is living on a hand to mouth 



basis. Currently, the monthly wage bill alone is of the 
order of Rs. 20 lakhs-As things stand, the Company 
would soon be reaching a stage where it will not even 
be in a position to pay the wages to the emp'loyees. Even 
payments of Company's contribution to Provident Fund 
as well as collection from employees into their Provident 
Fund is very much in arrears." 

(c) Provident Fund and Employees State Insurance Arrears 
2.6. Table below shows- the position of arrears of Corporation's 

'provident fund and Employees State Insurance dues during the last 
-4 years:-

Year 

P._F. Arnan t 

1973-74 

'974-75 

'975-76 

1976-77 

E.8.L ArreIIH • 

'979-74 

'974-75 

'975-76 

'976-77 

. .. 

(Rs. in lakl,s) 

Employe ... • Employ"",,' Loan 
Contribution Contribution rt"Covtty 

'2'8g 21'40 4,,8 

25'92 "9' 07 II'~ 

24'32 .8'91 (-)5" 79 

,6' 54 12' 79 (-),6'67 -

0'6, "33 .. 
0'9' 

Total 

311'57 

65'87· 

47'44 

12'66·· 

2'00 

1'37 

·Thil figure given to the Board at their 6gth meeting held on 2B-I~77 waaRa. 70' 8g 
1Uba, ·.Durins eVidence FA a: CAO (Sbri BiswM) stated thiI figure '0 be Jb 29'~ 1 ... 
including in'...-. 

2.7. Thus, it would appelill' that the arrears of Provident Fuad 
llave been as high as Rs. 85.87 lak1ls in 19'M-'75 and of the E.S_t_ 
lls. 2 lakhs in 19'73-74. At the end ~ 1976-'7'7, fhese.stoOd at Rs_ 12.86 
lakbs aDd Rs. 1.3'7 lakhs, respectively. Not only the employer's 
-contribution but even the Employees' contribution has not been 
-deposited with the concerned authorities. 

This is a serious criminal offence. 

2.8. Furthennore, the Board of Directors at their 69th meeting 
held on 28th October, 19'7'7 approved the payment of interest of 
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Rs. 4.51 lakhs by the Corporation to the Regional Provident Fund 
Commissioner for non-payment of dues on dUe dates in the year 
1974-75 alone .• 

2.9. During evidence of the representatives of the Corp'Oration, 
the Financial Adviser & Chief Accounts Officer (Shri Biswas) stated 
that they had since "cleared all the aI'rears" of Provident Fund. 
When asked whether the amount was claimed as an expenditure in 
the Profit and Loss account of the concerned y~ax, he said that the 
employer's contribution and interest were charged to Profit and Loss 
Account. 

2.10. Asked why could they not even deposit the employees' con-· 
tribution, he said "what could I do when I could not pay the wages 
1;0 the workers? I had to do it from the collectiOll." When enquir-
ed whether they had been paying salaries and wages regularly he 
~ "sometimes by instalments. For the last one year it has not 
beat. done regularly." 

TIais is a miserable state of affairs. 

2.11. In this connection the Committee also noted that the Cor-· 
,anltion has been appointing private auditors since 1973-74 to update· 
ita Provident Fund account. 

From 1971-72 onwards MIs. Sake & Co. has been app'Oinfed. 

2.12. During evidence, the Financial Adviser and Chief Accounts 
Officer (Shri Biswas) stated that "Rs. 7,500 for each year's account 
was paid originally (to Sake & Co.). They incurred losses .... It wa!i 
raised to Rs. 10,000". When asked why their own staff could not 
do it, he said "In one month we had to pay to the Provident Fund 
Clerical staff an overtime of Rs. 11,000. The work could not be 
completed but the employees wanted Provident Fund statements." 

2.13. It was brought to the notice of the Committee that the 
Financial Adviser & Chief Accounts Officer of the Corporation had 
some relation with Mfs. Sake & Co. During evidence, the Committee 
enquired about this from the Financial Adviser & Chief Accounts 
Officer and asked how often he visited this firm, he said, "I have no 
relation except the audit" and that he visited them "once in half-a-
month". When asked why should a client visit the auditors, he said, 
"We have engaged them for clearing our provident fund accounts 
which are in arrears for the last three years." 

(d) Overhead Expenses 

2.14. A statement showing the expenditure incurred by the Cor-
poration during the last 2 years on overheads like postage telephone, 
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staff car expenses, travelling expenses entertainment, advertisement, 
etc., together with reasons for increase (as furnished by the Cor-
poration) is given at Annexure I. 

2.15. lt will be seen that the total overheads expenses rose from 
Rs. 71.12 lakhs in 1975-76 b Rs. 389.26 lakhs in 197&-77, i.e., an in-
crease of Rs. 318.14 lakhs or 450 per cent in one year. While most 
of it is stated to be on account of stevedOl'ing and grain lightering 

·operations which have been discussed by the Committee in other 
Reports on the Corporation, the increase under certain other items 
like telep"hones, entertainment expenses, travelling allowance, staft 
car expenses etc. has also been phenomenal. The Committee have 
already discussed the .entertainment expenses of the Corporation 
in their First Report on Extravagant and Infructuous Expenditure 
on Entertainment by Public Undertakings. The p'Osition regarding 

·tome of the other items of overhead is dealt with in paragraphs 
that follow: 

(i) Travelling Allowance Expenses 
2.16. Table below shows te conveyance and TA. expenses of 

the Corporation during the last three years:-
Year Rs. in lakhs 

1974-75 
1975-76 
197&-77 

1.88 
'3.07 
3.97 

2.17. The increase of ovel" 110 per cent in the Travelling Allo-
-,vance expenses was explained as due to "increase in foreign tOil!" I 
inland tour due to diversification of business." 

2.18. The Committee asked for full details of the foreign tours 
undertaken by the officers of the Corporation since 1975. A state.-
ment showing particulars of these tours undertaken from August, 
1975 to August, 1977, giving the expenditure involved in each case, 
'~ountries visited, purpose of visit etc. (as furnished by the Cor-
poration) is given at Annexure II. 

lt will be seen therefrom that during the above 2 years, 30 foI'eign 
tours were undertaken by 17 officers of the COrp"oI'ation. 

2.19. Of the 9 tours to other countries five were undertaken by 
the then Chairman and Managing Director (Shri Chelliah) alone 
(2 to USA and 3 to U. K .. Saudi Arabia, NOI'Way etc.) and one each 
by Financial Adviser and Chief Acco\D1ts OfIlcer (Shri Biswas) to 

'Greece; Adviser, Stevedoring (Shri Gonia) to JeddahjUAR/UK; 
Manager. Ste\redoring (Capt. Sindhawani) to Jeddah and Sr. 
ltfeebanieal ErlgiDeer (9lrl S. ~tta Gupta) to Japan. Total ex-
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penditure on these 9 tours was Rs. 2.11 lakhs, out of which Rs. 
1.38 lakhs was on the 5 tours of the then Chairman-cum-Managing 
Director (Shri Chelliah). 

2.20. Asked how was it that on his one trip of 15 days to USA 
(from June 5-20, 1976) the expenditure was Rs. 40,985, the then 
Chairman and Managing Director (Shri Chelliah) stated during 
evidence that this amount included about Rs. 30,000 for ticket. 

2.21. About visit to Saudi Arabia and UK (From May 4-15, 
1977) he said ''we were supposed to get a 30,000 dollar stevedoring 
contract (in Saudi Arbia)" and that. Mr. Gorsia, Stevedoring ad-
viser also accompanied him. Wbenehquired whether they got this 
tlOIltract, he said "we got the seco~,? contract. Not this one". 

2.22. Asked why did he go from Saudi Arabia to London, he 
'Said "we had to get hold of the parties who would supply cranes 
because we were supposed to start the work in Madras within 
three months. Secondly, no tickets were available there and they 
(travel agents) were prepared to give it to us in writing." When 
·enquired whether he got anything in writing, he said "No, not now." 

2.23. Asked whether he rendered a detailed account to Cor-
poration after return from foreign visits he said, "we have no rules 
under which an account is to be rendered." 

In this connection the Corporation in a written reply stated 
that:-

"There is no system in this Undertaking for submission of 
. formal toll!' reports." 

2.24. The Ministry on being asked whether (a) the foreign tours 
were approved by them; (b) whether the concerned officer gave 
.any reporta on returnlbenefits derived and (c) reasons for the 
Cbairman-cum-Managing Director not rendering accounts of the 
lBOlley spent abroad and what were the Bureau of Public Enter-
prises instructions in this regard, forwarded details of the afore-
aid 9 tours (as received by them from Central Inland Water Trans-
port Corporation) giving expenditlB'e on air passage etc. and stated 
as follows:-

"(a) The ap'proval of the Ministry of Shipping & Tr.ansport 
is not required for foreign tours of Chainnan-cum-Manag-
ing Director, ClWTC, according to the instructions issued 
by the BPE. This is most surprising. 
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(b) :ihri K. Chelliah did not submit any formal report to. 
the Ministry of Shipping and Transport but intimated the 
results of his trips in most of the cases. The CIWTC has 
intimated that formal reports "were not submitted to the 

Board of Director's also but the Board was kept informed 
through Agenda Notes." 

2.25. During the evidence of former Secretary of the Ministry 
(Shri M. Ramakrishnayya-now Deputy Governor, RBI), the Com-
mittee asked about reasons for his approvl.ng Shri Chelliah's tripa 
to U.S.A. for vacuvator business, etc. He stated:-

"As fa.!: as foreign trips by Chairman of public sector under-
takings are concerned, the policy of the Govermnent b.p 
been that the Chairman can decide these things tbe,Ql-
selves aDd keep the Secretary informed. No spec:il.c .... 
pl'oval from the Government is necessary in these cases. 
'nley only keep us informed." 

(jj) Staff CaT Erpemes 

2.M. Table below shows the staff car expenses of the CorparrUiOD. 
during the last 5 yea.rs:-

(RI. in 18khs) 
'972-73 5' 50 

'973-74 8' 56 

'974-75 9'29 

'975-76 '0'8, 

'976-77 10'66 

2.27. The Corporation has a fleet of 60 vehicles (15 Ambassador 
cars, 19 jeeP'S, 3 pick-ups, 16 trucks and tractors; 2 ambulance vans 
and 5 motor cycles). 

Besides providing free staff car facility to the then Chairman-
cum-Managing Director (Shri Chelliah) Shri Yusuf Khan-now 
ad-hoc Chairman-cum-Managing Director, 96 other officers as per 
list at Annexure III were using company's car, jeeps, pick-ups for 
journeys between resid~nce and office and back by paying the follow-
ing charges:-

(il Heads of Ikpartmmlll using staff rars . 

(iiI Office,. oth..,. than Heads of Deptts. using can in 
groups 

RI"50 pm. 

. R •. 30 p.m. 

(iii\ Officers picked up by Route can (Mini buses/Jeeps) Rs. ,6 p.rn 

2.28. The Chairman-cum-Managing DiI'ector and the Principal 
Adviser were also allowed use of staff cars for private purposes 
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upto 500 kIns. a month on payment of Rs. 100 p.m. which works -out 
to 20 p. per kIn. This is highly subsidised, the outside rate being 
about Be, 1 per kIn. The excess over 500 km. being charged at 
0.50 p. per kIn . .. 

2.29. During the evidence of representatives of the Corporation, 
the Committee enquired from the Financial Adviser and Chief 
Accounts Officer (Soo Biswas) how many officers were not charged, 
he said "Chairman, out Principal Adviser are not charged anything. 
But they pay Rs. 100 p.m. for using the cars for their personal 
purpose." He also stated that they did not have their own cars. 
When asked why Chairman-cum-Managing Director paid Rs. 100 
a. month when a car was given to him. 

he stated:-

"He does not pay. But for his personal use, Rs. 100 we charge. 
This is according to the log book. The CMD is. entitled 
personal use of the staff car upto 500 km. per month on 
payment of Rs. 100 p'.m. A recovery is made from them 
at the rate of fifty paise per km. (for excess mileage)." 

2.30. When enquired whether at any time they paid extra money 
besides Rs. 100, he said, "on one or two occasions they have paid." 
According to a written reply, a sum of Rs. 554.50 had been recovered 
from the then Chairman-cum-Managing Director (Shri Chelliah) 
and Rs. 2335.30 from Principal Adviser (Shri Yusuf Khan) for addi-
tional mileage during the last three years. 

2.31. He (Shri Biswas) also stated that he himself was using the 
staff car' for going from his residence to office (about 7 kms.) and 
back against payment of Rs. 50 p'.m. 

2.32. This works out at about 14 k.m. a day which for 25 work-
ing days works out to 350 km. and would cost nearly Rs. 350. But 
for this they are charging Rs. 50 only. Therefore the subsidy is 
Rs. 300 p.m. 

2.33. Shri P. Sen, Senior Deputy Financial Adviser and Chief 
AC'counts Officer, who was paying Rs. 16 p.m. for use of jeep stated 
that for him the jeep' came to his residence in Chidiamore, Calcutta 
from IT Shed (a distance of about 12 to 15 kIn.) took him toaftice 
another 6 kms. and made 4 trips a day for him i.e. total 84 kms. 
When pointed out that assuming the running .cost of the jeep in the 
congested area of Calcutta at Rs. 2.50 per km., total w6I'ked out to 
over Rs. 200 per day or about Rs. 4,000 p.m. roughly, he said, ''There 
are two other officers also who come along with me." 
590 LS--4. 
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aM. Asked how much, according to their calculations, were the total 
upbep/1'WlIIing costs of a car, the then Chairman-cum-Managing 
Director JShri. Chelliah). said, "Notlqng less than Rs. 2,000 per 
montb." 

2.35. When asked under what rules he had been allowing this 
transport facility to the officers, he said "That is the discretion of 
the Chairman and the Managing Director. I am empowered to allow 
the transport free to any officer.' This is bow the Cha.irman~WD
MAnaging Director was running the company by misusing his ill-
gotten authority. 

2.36. Asked why did they require. such a facility when the officers 
were within a distance of hardly 7 miles in Calcutta and the . cars 
might be extensively used or misused for private purposes, the 
witness (Shri Chelliah) stated, "The Officers are not able to get 
proper public conveyance between Rajabagan Dockyard and the 
office (at Fairlie Place) there are only one or two buses running 
there." This is totaly false. 

2.37 When pointed out that they were losing over Rs. 4 crores 
a year and were spending Rs. 11 lakhs on Transport alone, he said, 
"Previously oftlcers going to Rajabagan were given free transport, 
but now I am charging them-for the mini bus and the bus it is 
Ra. 18 a month." Which he said worked out to 8 annas a day. When 
enquired what was the public bus fare, he said, "I am not aware 
at the bus f&!'e, but it must be 4 annas in any case." 

He did not mention the fare of the mini bus which is 4 times 
the fare of the bus. 

2.38. On being enquired whether there were any reports that the 
cars were used for private purp'Oses, the witness stated:-

"The Heads of the Departments are allowed to use cars. They 
are sharing the cars and they are paying Rs. 50 for going 
to their residences and coming to office. There are two 
officers for whom the cars remain at their residences. One 
of them is Ship Repair Manager. Repair of ships cannot 
be done during day time and it is done mainly in the 
night." 

2.39. These are glaring instances where money was being spent 
without any check for the convenience and advantage of officials. 

Sspeadltare on bhec1 cars: 
2.040. The Committee also enquired what, if any, was their expen-

diture on hired cars, the then Chairman-cum-Managing Director 



(Shri Chelliah) stated "we very seldom resort to hire cars. It is 
very ne,Ugible." Late!: on from the written reply it became evident 
that this reply was misleading and false. 

2.41. In a subsequent written rep'ly to a question as to what 
expenditure was inC\ll'red on the hiring of cal'S during the last 3 years 
what were the reasons therefor and who were the VIPs for whom 
the ears were hired and the business interests served therefrom. 
the Corporation stated:-

"The expenditure incurred on hiring of cars during the years 
1971).76 and 1'976-77 was Rs. 5655.00 and Rs. 5828.10 
respectively. It would appear from the statements (at 
Annexure IV) that the expenditure mainly related to 
car hire made in Delhi for use of CMD /Principal Adviser 
in connection with Company's work. In Calcutta cars 
were occassionally hired for use during Board's meetings 
and sometimes for Company's work when the departmental 
cars were out of order. No cars were hired for other VIPs 
during the period." 

2.42. It will be seen from the above statements that during one 
year 1976-77 tourists cars w.ere hired in Delhi on 23 occasions mainly 
for Chairman-cum-Managing Director at a total cost f)f Rs. 4849 which 
would work out to an average of over Rs. 200 each time. From this 
calculations could be made that Chairman-cum-Managing Director's 
use of company's car could be valUed at about Rs. 6,000 per month. 

2.43. In this connection the Committee noted that the Estimates 
Committee of Parliament in their 50th Report (3rd Lok Sabha) had 
made a number of recommendations to curtail the staff car expenses 
of the public undertakings. Pursuant to that Government decided 
that the staff car facility should normally be allowed to the Chief 
Executive only. 

2.44. The Committee enquired from the Ministry (a) what were 
the reuons for such an expenditure on staff cars and whether it was 
juatifted in a losing coocern like CIWTC; (b) what were the reasons 
for non-implementation ofi Government decision referred to above; 
(e) what. if any, were the difficulties in giving a suitable conveyance 
allowance to the Chief Executives of Public Undertakings in place 
of facility of staff car and (d) whether Government had laid down 
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In reply, the Ministry stated as follows:-

(a) This is a matter f-or Board of Directors to decide. Accord· 
ing to BPE's instructions provision of transpart from 
office to residence and vice versa can be arranged for the 
officers on the basis of recovery of cost. The Corpol1ltion 
is being asked to reView the question of provision of .this 
facility and the rates charged therefor, keeping in view 
BPE's instructions and financial positkm of the Corpora-
tion. 

(e) Revenue Budget 

2.45. The Committee asked for copies of detailed Budget Estimates 
of the Corporation for the years 1976-77 and 1977·78. In reply, the 
Corporation forwarded copies of Revenue BUdget .1976-:77 (Prov:· 
moDal); 1977-78 (Revised Estimates) and 1978-79 (Budget Esti-
mates)--given at Annexure V. 

2.46. It is noted from these estimates that the revenue budget is 
prepared by the Corporation under the following 3 broad heads, 
unit/ activity-wise: 

1. Rated capacity/attainable capac:ty/anticipated level of pro-
duction-In the above 3 years.no estimates have been 
shown under this head on the ground that "the Company 
is engaged In diversified activities of! varying nature of 
product and services viz. General Engineering/ship repairs 
construction jobs, Auto Body Building/Lighterage/oil 
operation etc., it is not possible to establish unit costs and 
rated capacity/attainable capacity," 

2. Antieipated Sales/Realisation-Given the earnings broadly. 

3. Cost of production-giving the expenses broadly. 

2.47. Thus the budget estimates prepared by the Corporation could 
hardly be treated as base on any sound budgetary system. They 
seem to look upon ·the budget estimates as a device· for obtaining 
funds rather than '8S an instrument of control and review of actual 
performance by the management The Financial Adviser and Chief 
Accounts O:Oker of the Corporation admitted during eVidence that 
they were not preparing budget estimates in as detailed a man~ 
as in Government. . 
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(f) Sundry Debtors 

2.48. The following table indicates the value of book debts vU-4-
vis sales oH.be COrporation:-

&00 Total Book, debts 

Coosiden:d Conaideml Provision 

31-3-1974 

31-3- 1975 

31-3- 1976 

Good 

'31.°3 

29"·28 

_ 3Sg·61 

-' -'---..,.",:-----' 

Doubtful 

5°·23 26·5' 

5°·80 26· 52 

54. 61 26.52 

Sal ... % of 
Debtors 
to sal ... 

516. 60 !W80 

428. 67 79·57 

490.71 go. 53 

The Sundry ~ represeo.ted about 6· 7 mootha' turnover in 1973-74, 9· 5 montha in 
1974-75 and I~: 9 mouthl in 1975-76· 

2.49. Details oti'aebts outstanding for more than one year as on 
31st March, 1976 were ~ follows:-

. _----
(I) Debts OUiltanding over I year hula than 2 years 

(.) Debts outstanding over 2 years but I .... than 3 years 

(3) Debts oubtanding for 3 yelll'll and above 

(RI. In lakhI) 

Govt. 
Deptt . 

47. 80 

75·49 

III· 59 

1134. 88 

Private 
Parti"" 

1·29 

2·7° 

3S·S0 

412.29 

Total 

49·09 

79. 19 

149·Sg 

277·17 

2.50: The Financial Adviser & Chief Accounts Officer of the Cor-
poration (Shrl Biswas) stated during evidence that the amount of 
sundry debton as at the end of 1976-77 was over Rs. 4.37 crores of 
which Rs. 116.64 lakhs were due f,rom Central Government DeDart-
ments; Rs. 19.18 lakhs from State Governments: Rs. 294.91 lakhs 
from Government Undertakings, etc. and Rs. 57.06 lakhs from pri-
vate !)anies. Doubtful dehts as a.t end of 1976-77 were stated to be 
RB. 61.46 lakJis. Most of the outstandings were stated to be for work 
done at Rajabagan Dockyard Book debts outstanding for more 
than 3 yearS were statea to be Rs. 52.M lakbs from Central Govern-
ment Departments and Rs. 35 40 lakhs from private parties. 

2.51. Asked what steps had been taken to recover dues over thr~e 
yeat"S old from private parties, the witness stated "Most of the' bills 



have been disputed according to the private parties and we are 
taking up the matter in right earnest and the position is good as 
compared to last year". When enquirec1 how much they bad written 
off during the last 5 years, the witness stated "By 1975 year ending 
we have written off only Rs. 11,733 and in 1976 we have not written 
off anything". 

(g) Other deficiencies in Accounts &I; Audit 

(i) PhysiCal verificatimt of Stocks stores, not dorIe 

2.52. In the 9th Annual Report of the Corporation for the year 
1975-76, the Auditors (Mis. Lodha & Co.) inter-alia observed that:-

"The Company has not carried out physical - verification at 
reasonable periods of its stocks, stores, spare parts and 
raw materials. Net shortages observed on part physical 
verification of stocks and stores at the Company's Raja-
bagan dockyard and Kalpi Workshop carried out 3 to 4 
years ago amounting to Rs. 4.77 lalilis have not been dealt 
with in The books of· accounts, as according to the manage.-
ment, die l'esults are not final and subject to further veri-
fication." 

2.53. During evidence of representatives of the Corporation, the 
Committee enquired whether it was a fact that stores taken over 
from R.S.N Company had not been physically venll.ed at the time 
of take-over, the Financial Adviser and Chief Accounts Oftlcer 
(Shri Biswas) stated:-

"It is true. We took over tbe entire assets minus certain liabili-
ties for only £ 1. Stores were not verified at that time." 

2.54. Asked when were stores verified for the first time and what 
were the 'reasons for not regularly doing this, the witness stated:-

"Physical verification is not done every year. It is done once 
in two-three years. The last physical verification was 
done in the year 1973. The reports of th~ System Mana-
ger were not accepted by the Material Manager and the 
Store Keeper. So, it was ordered to do the physical veri-
fication again." 

2.~. Asked why the reporixi were not accepted, he said "There 
were some disputes between the Stores and Accounts Departments. 
They (Stores Department) said the Accounts department have not 
taken some stores items while verifying physically. Again an order 
was issued for reverification." 

The then Chairman-cum-Managing Director (Shri Chelliah) 
stated "Stores verification (100 per cent verification) has been taken 
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up from January 1, 1977 and we will complete it by December, 19'7'1". 
The Officer-on-Special Duty (Col. B. M. Sarin, former acting Gene-
ral Manager, Rajabagan Dockyard) stated "We are at the end of 
verification; we have about 300 to 400 items still to verify." Whm 
asked what have been the verification results So lar, he stated "There 
are major discrepancies-both surpluses and defteiencies." 

2.66. Asked what percentage of stores was taken up fur physical 
verification every year, the Financial Adviser & Chief Accounts 
Officer (Shri Biswas) stated that it was "very negligible." 

(ii) Mis-app'ropriation of stores 

2.67. It was brought to the notice of the Committee that Major 
Rabi Roy, Resident Manager in Assam, removed valuable copper 
fittings, refrigerators etc. worth lot of'money from Ceatral Inland 
Water Transport Corporation vessels, flats, motor launches etc. that 
were going to be sold. There was no inventory of these items. 

2.68. The then Chairman-cum-Managing mrector (Shri Chelliah) 
stated:- • " 

"I was hearing some complaints; some misappropriation of 
stores. So I sent my Vigilance Officer to make an on-the-
spot inquiry," 

(iii) Cash Shortages 
2.69. There have been a number of cases of cash shortages in the 

Corporation. In this connection the Ministry' in a written note 
stated as follows:-

"The Central Inland Water Transport Corporation has intimat-
ed that since its inception the following are the cases of 
cash shortages:-

(a) Cash defalcation took place some time in 1968 in which 
total amount involved was to the tune of Rs. !W,ooo. 
Out of "this amount Rs. 40,000 was recovered through the 
help of the Police. The sum of Rs. 10,000 which was 
subsequently detected by the Government Auditors, 
was, however, adjusted and the OftIcer concerned. who 
was responsible for the mistake, was reprimanded and 
relieved ot the charge ~ per decision of the Board of 
Directors. -

(b) Cash shortage also took place in the Crews Section of 
T.T. Sheds Accounts Department in November, 1m 
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and the amount involved was to the tune of Rs. 52,626.09. 
This case is still being investigated by the Police and 
suit ftled by the Police. The Cashier concerned has 
been dismlssed from the Company's service. 

(c). Another case of cash shortage of Rs. 3000/- took place 
in its Bangladesh Office, by the peon of that Branch. 

, . The case was referred 10 the Police Authorities, but 
without any tangible result." 

(iv) Voyage Accounts in arrears 
2.70. The Corporation has not been maintaining up-to-date Voyage 

Account statements of the various river services run by it. Further, 
there was no separate account of the sailings and earnings vessel-
Wise. The Financial Adviser and Chief Accounts Officer (Shri 
Btms) admitted during evidence that the Voyage Account state-
ments ~ere not up-to-date from "the middle of 1975" . 

. 2.71. In this connection the Ministry in a post evidence reply 
stated:-

"Central Inland Water Transport Corporation has intimated 
. that previously it had schedules sailing on certain routes 
w. (a) Calcutta-Dhubri-Calcutta; (b) Calcutta-Karim-
ganj-Calcutta and (c) Calcutta-Narayan~anj (Bangla-
desh)-Calcutta hr which Central Inland Water Traltsport 
Corporation used to compile Voyage Accounts separately. 
Subsequently for lack of sufficient earnings on different 
routes, the sailings became very irregular and compilation 
of voyage Accounts was discontinued. The Company has, 
however, now started compilation of Voyage ACCOUllts in 
respect of past few S8Jlings." 

2.72. Regarding vessel-wise sailing and earning account, it was 
stated that:-

"The information is now available with the Commercial De-
partment of the Central Inland Water Transport Corpora-
tion as in~ructions have since been issued to the Com-
mercial Manager." 

. 2.73. This must have been started after the Committee took up 
~lI'amlnation of Central Inland Water Transport Corporation. 

(v) Internal Audit not commensu.Tate with size 

2.'74. The Auditors observed in the Annual Report for 1975-76 that 
lethe Company has a system of audit which is not commensurate 
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with its size." Explaining this the Financial Adviser and Chief 
Accounts Officer of the Corporation (Shri Biswas) o;tated:-

"We have got so many branch offices and units and surh a 
volume of internal audit was manned by one officer with 
7 staff at that time because the other officer had left." 

Asked whether they brought it to the notice of the Comptroller 
and Auditor General, he said, "No." 

2.75. In this connection the Corporation in a written reply inteT 
alia stated that:-

"Our Internal Audit Cell has been asked to report on proce-
dure and operations of the Corporation (as required under 
the instructions issued by Bureau of Public Enterprises in 
September, 1968). With this aim in view, the Cell has 
been brought under direct control of Chairman-cum-
Managing Director, and action has already been taken to 
strengthen the Cell by recruiting one Senior Qualified 
Accountant and transferring more staff to this section 
from other departments." 

(vi) Sale proceeds of assets not paid to Government account or, 
deposited in separate bank account. 

2.76. The auditors of the Company in their Audit Report on the 
accounts for 1975-76 observed that:-

"The sale proceeds of the following, received in earlier years, 
havt' not been paid to the Government of India n')r depo-
sited in l£ separate Bank Account, according to the terms 
of the loan agreements entered into by the Company:-

(a)Sealtick station land and Karimganj staff quarter land 
amounting to Rs. 10,808/- and building Rs. 3653/-. 

(b) Rangpur land at Silchar. 
Tre consent of the Government of India in this respect is still 

awaited." 
2.77. Asked about reasons for this, the Financial Adviser and 

Chief Accounts Officer of the Corporation (Shri Riswas) stated 
during evidence that:-

''This has been rectified." 
Wht'n pointe'd out that in their written reply they had stated that 

the matter was under correspondence with the Ministry, he stated:-

"Our properties are hypothecated to Bank also; banks' claims 
come first-we have written to the Ministry and asked 



50 

them to advise us as to whether the money should be kept 
with the Bank or the Government." 

He also stated that they were now maintaining separate aCCf)unts 
for this in the Bank. 

2.78. In this connection the Committee also noted that the amounts 
realised by the Corporation on account of sale of several vessels has 
also not been credited to Government account or deposited in a 
separate bank account. 

2.79. The Committee discussed the adequacy of the present audit 
arrangements with the representatives of the Ministry and the 
Bureau of Public Enterprises. Explaining the existing audit lIlITange-
ments in public undertakings, the Director General, Bureau of Public 
Enterprises (Shri Baveja) stated:-

"There are two types of audit to which the public sector Cor-
porations are subjected. One is audit by a Chartered 
Accountants' firm which is selected by the Comptroller 
and Auditor General. This is one type of audit and that 
has to be carried out every year. Secondly, over and 
above this, there is a supplementary audit which you 
might call proprietary type of audit which is conducted 
by Comptroller and Auditor General. This is a regular 
feature in case of Central Inland Water Transport Cor-
poration. Actually Comptroller and Auditor General has 
set up some Audit Boards which are presided over by 
their senior-most officers plus they also include some of 
the experts from outside and these Audit BOa'l."ds con'luct 
the audit of the Central Inland Water Transport Corpora-
tion." He also stated that the test audit was done suo-
moto by the Comptroller and Auditor General every 
year. 

2.80. When enquired whether the Ministry had ever ordered a 
comprehensive audit of Central Inland Water Transport Corporation 
bv the Comptroller and Auditor General's Office, the witness stated 
"No special audit. In the normal course the Comptroller and Audi-
tor General audits the concerns every year. The audit for the year 
1975-76 has been completed. 1976-77 is in progress." 

2.81. Asked whether there was any report of Comptroller and 
Auditor General concerning Central Inland Water Transport Cor-
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poration pointing out any improper act, lack of propriety or any 
such matter which needed the attention of Government, the .Toint 
Secretary in the Ministry of Shipping & Transport ('Shri MahaJan) 
stated:-

"There were in the last year's audit report mainly matters 
concerning such things that physical verification of stocks 
was very much in arrears-We saw that audit report had 
found that it did not depict a satisfactory state of affairs 
as also the accounts of the Company. Even we held a 
meeting at the Minister's level where the Chairman and 
other officers were called-There we put down certain 
detailed time.bound programmes and also about the pro-
cedure for compiling the material accounts from the stock 
verification, completing the internal audit and strengthen-
ing the internal audit. These things have been made out." 

2.82. Pointing out that year after year the Corporation had been 
making losses, the Committee asked why was it that no special 
audit was ordered by Government, as permitted under Section 233A 
of the Companies Act, the witness stated:-

"There is no reason for that. Frankly speaking, we did not 
consider at all this question of special audit." 

(vii) Aceounts forr 1976-77 not yet finalised 

2.83. The Corporation has not yet finalised its accounts for the 
year 1976-77. Asked whether they had sought extension for sub-
mission of 1976-77 accounts, the then Chairman-cum-Managing Direc-
tor (Shri Chelliah) said "We have sought it", because "there was 
some delay. It will be ready before the end of, the month (l.e. 
November, 1977)." 

2.84. The Committee enquired from the Ministry (a) What action 
did they take to rectify the shortcomings pointed out and (b) when 
and how was the present FA&CAO (Shri Biswas) of the Corpora-
tion selected. In reply the Ministry stated as follows:-

"The shortcomings pointed out by the Auditors in the annual 
accounts of the Corporation were reviewed in a meeting 
taken by the Minister of Shipping & Transport m 6-1-1977 
and directions were issued to the Corporation to rectify 
the important deficiencies pointed out by audit. 

The appointment of F'mancial Adviser and Chief Accounts 
Officer in the Central Inland Water Transport Corporation 
does not require approval of the Government of India. 
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Shri P. G. Biswas was however, appointed by the Presi-
dent of India as Financial Advisor and Chief Accounts 
Officer of Central Road Transport Corporation for a period 
of 3 years in November, 1969. His appointment was also 
approved by the Board of 'Directors of Central Inland 
Water Transport Corporation in December, 1969. Shri 
Biswas was appOinted as Financial Advisor and Chief 
Accounts Officer of Central Inland Water Transport Cor-
poration after reversion of the former Financial Advisor 
and Chief Accounts Officer (Shr: B. N. Dutta Chaudhury) 
in May, 1972 when both Central Road Transport Corpora-
tion and Central Inland Water Transport Corporation had 
common Chairman and Managing Director. His appoint-
ment was also approved by the Board of Directors of 
Central Inland Water Transport Corporation." 

2.85. The Committee consider that while the top management of 
the Corporation i~ squarely responsible for the mounting losses of 
the Corporation, the Ministry al~o cannot be absolved of their res-
Jlonsibility in this matter. Though the Ministry was aware of the 
deplorable conditions prevailing in the C.I.W.T.C. and had certain 
studies made by the B.P.E., no effective measures were taken to tone 
up the administration of the Corporation and to improve its work-
ing. Apart from other measures, the le'lst that was expected of 
the Ministry wa~ to post an imaginative, dedicated and knowledge~ 
able parson, with proven integrity and I.W.T. background, as the 
Managing Director of the Corporation who should have been sup-
ported by an honest and strict FA&CAO. This was unfortunately 
not done. The officers who were posted to these top posts proved 
unworthy of their onerous responsibilities and rather than impl'9V-
ing the working, brought further ruin to the Corporation, 811 011 

31-3-191'7 the total loss amounted to Rs. 21.43 crores. They had no 
intention of improving the river services: on the contrary they were 
anxious to close down even whatever was existing. 

2.86. The Ministry must at least now, in the light of the observa-
tions made by the Committee in their various reports on Central 
Inland Water Transport Corporation, take all necessary meas1D'es 
to re'Vitalise the River Service activities of the Corporation with a 
view to pulling it out of the "red" within a time-bound programme. 
For this pOl'pose the Ministry and. the B.P.E. should lose no time 
to select competent personnel to man the COI'poratioll. 

2.87. The Committee- are constrained to observe that tbe Cor-
Pora~ion has not paid its dues of Provident Fund and Employees 
State Insurance regularly. Arrears of Pl'Qvident Fund which were 



as high as Rs. 65.87 lakhs in 1974-75 stood at B.s. 12.66 lakhs ill 
1t76-77 and those of E.S.I. at B.s. 1.37 lakhs. What is really baffiing 
is that apart from the amount of employer's contribution, which was 
charged to the P/L account, the Corporation also swallowed the 
employees' contribution for paying the wages of workers which 
too were paid irregularly and by instalments. This shows utter 
mismanagement. 

%.88. The Committee cannot help feeling that this sorry state of 
cash shortages was brought about because of "big hole in the reser-
voir" due to terrific mis-management, thieving, misappropriation 
and corruption in the Corporation. Why the Ministry sle'pt over this 
state of aftairs in the Corporation is rather intriguing. 'rhe Com-
mittee urge that the Ministry should completely overhaul the man-
agement of C.I.W.T.C. with a firm hand and set things right so as 
to bring about the working of the Corporation at least to break-even 
point at the earliest. 

%.89. The Committee also see no valid reasons for entrusting the 
work of updating the P.F. accounts of the Corporation to private 
auditors (M/s. Saks & Co.) who were first paid an annual fee of 
as. 7500/- for this work and later the fee was raised to as. 10,000/-
because "they incurred losses". This only shows the inefficiency of 
the organisation of the FA&CAO in the Corporation. 

2.90. The Committee regret to observe tha~ though the Corpora-
tion was losing heavily from year to year its overhead expenses 
rose from as. 71.12 lakhs in 1975-76 to Rs. 389.26 lakhs in 1976-77 
registering a rise of 450 per cent. 

%.91. Expenses on travelling allowance alone registered a 
phenomenal rise of 110 per cent during the last 2 years, i.e., from 
as. 1.88 lakhs in 1974-75 to Rs. 3.97 lakhs in 1976-77. This increase 
is mainly accounted for by the 30 foreign tours undertaken by 17 
officers of the Corporation. The then Chairman-cum-Managing 
Director (Shri Chelliah) alone undertook 5 tours (2 to U.S.A. and 
one each to U.K., Saudi Arabia and Norway) and the expenditure 
thereon was Rs. 1.38 lakhs. In some of these t;ases no business inte-
rests of the Corporation were served and these would appear to be 
merely pleasure trips. 

2.92. What is more surpnsmg is that the thea Chairman-cum-
Managing Director (Shri Chellhh) and other officers did not render 
any detailed account or submit reports about the benefits derived 
etc., on their return from foreign tours. In faet, as stated by the 
Corporation "there is no system for the submission of foreign tour 
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reports and concerned officers on return, only keep the managemeDt 
informed of the outcome of the tours". 

2.93. The Committee are also astonished to note that no specific 
approval of the Ministry is required for the foreign tours of Chief 
Executives and other officers of public undertakings. According to 
the instructions issued by the B.P.E., the Chief Executives, in the 
case of their own foreign tours, are merely required to "inform the 
administrative Ministries" and in the case of other employees they 
can themselves approve the tours. The inatructions are also silent 
about the rendering of accounts and/or reports about benefits deriv-
ed etc., by the officers, on return from foreign tours, which in fact 
is the normal practice followed everywhere. In this connection the 
Committee would like to invite attention to their recommendation 
contained in Para 6.32 of their 85th Report (5th Lok Sabha-lB7~7' 
on Hindustan Paper Corporation Ltd.) wherein they recommended 
that: 

"Government should critically scrutinise proposals for foreign 
tours received from the public undertakings and only if 
they are satisfied that a proposed tour is absolutely neces-
sary in the larger interests of the public undertaking, 
they should allow a minimum number of officers to go 
abroad for a short duration to visit specified plaees for 
specific purposes. The officers who go on tour should be 
asked to submit, on return detailed reports on their tour 
to the Board of Directors and the administrative Ministry 
concerned who should evaluate the reports critically. The 
Committee would like the Bureau of Public Enterprises 
to issue suitable guidelines to all the Public Undertakings 
and also the administrative Ministries concerned ill this 
regard and review the guidelines from time to time in the 
light of experience gained". 

2.94. The Committee would reiterate that the matter may im-
mediately be examined by Government and suitable instructions 
issued after taking into account all the relevant factors. 

2.95. The Committee are deeply shocked to note that the Cor-
poration, which has been losing about Rs. 4 crores a year and whose 
cumulative losses amount to over Rs. n crores, is spending II&. 11 
lakhs per year on staff car expenses, maiuly for providing facility 
to their senior officers. 

2.96. The Chairman-cum-Managing Director and the Principal 
Adviser have been provided free staff car flU:ility and in addition 
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allowed use of st8ft cars for private purposes upto 500 km. against 
payment of a nominal amount of Rs. 100/- p.m. and beyond that 
by paying 50 paise per km. The Principal Adviser had been enjoy-
ing this facility in utter disregard of the guidelines issued by the 
Bureau of Public Enterprises in this behalf. 

2.97. Ninety-six other departmental heads and senior officers are 
using staff cars, jeeps etc., for coming from their residence to office 
and baek by paying nominal charges of Rs. 16/-, 30/- and SO/- per 
month according to the status of the officers. Even assuming that 
3 officers shared the car/jeep at a time, the total charges recovered 
from them would, on an average, amount to Rs. 100/- or Rs. 150/-
p.rn. as against the maintenance and running charges of a jeep 
amounting to roughly Rs. 4000/- per month. 

2.98. There is no reason why the senior officers should be provid-
ed with transport facility at Company's expense. There is also no 
justification for allowing private use of staff cars by the Chief Exe-
cutives. The large-scale' use of the vehicles of the Corporation 
either free or on nominal charges by the officers and staff in the 
opinion of the Committee is on frauding the Company or consuming 
its resources in a different way. That this has been allowed by the 
Chief Executive without regard to its adverse financial effect, is 
highly improper and irresponsible. The Committee condemn this. 

2.B9. The Committee strongly recommend that the officials draw-
ing a salary of more than Rs. 1200/- a month should not be entitled 
to transport facility of any sort. The surplus transport should be 
disposed of and drivers and other employees attached with cars 
should be absorbed in other assignments of the Corporation or by 
transferring them to some other public undertakings in the same 
~~ ~~ 

2.100. The Committee also recommend that in big cities like 
Calcutta, Madras, Bombay, Delhi, Bangalore, Hyderabad, etc. all 
public undertakings should join hands and have a pool car system 
in order to effect economy and also to impose effective check on 
misuse of cars. This should be done. Public Undertakings can 
meet their requirements of staff car from the pool. This will also 
bring in a duel control over the use of staff cars and prevent their 
misuse to some extent. 

2.101. To prevent misuse of cars it is very necessary that cars 
should be painted in particular double colours (like that of taxis) 
bearing in bold letters the name of the undertaking in conspicuous 
places (at least six inches with the words Government Undertaking 
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and some emblem). Cars will not be made available for private pur-
poses under any circumstances. Rental business is bogus. A scheme 
in this behalf worked out properly and enforced in all the public 
undertakings. 

2.102. The senior executives of public: undertakings should be 
given a car allowance for maintaining their transport. They might 
be allowed to use the staft car for official work only and not for 
coming to and going from residence. Maintenance of huge fleets of 
cars and misuse ~f such vehides causing severe drain on public 
sector resources must be prevented at any cost. For purchase of 
cars, approvals must be obtained from the full board and while 
making such proposals the cost of the car, its maintenance costs 
which should indude interest on the cost, depreciation, repairs, 
maintenance, oil and lubricant, wages of drivers, garrage, insurance 
and cost of replacement of items like tyres, tubes, batteries etc. 
should be dearly stated. The cost of the chaufler driven car in this 
country costs nearly about a rupee per kilo metre. 

--- 2.103. The low paid employees, however, should be helped in the 
matter of reaching their work site in time and if necessary their 
cost ~ transport should be subsidised. 

2.104. Misuse of staft car when detected should be severely dealt 
with and higher the officer severer should be the punishment. 

2.105. The Committee are also surprised to note that considerable 
expenditure has been incurred by CIWIC on hired cars especially 
during the visits of Chairman-cum-Managing Director/Principal Ad-
viser to Delhi. During the one year 1976-77, tourist luxury cars 
were hired in Delhi on 23 occasions involving a total expenditure 
of Rs. 4849 i.e. an average of over Rs. 200/- each time. The Com-
mittee are shocked to note that the Chairman-cum-Managing Direc-
10r of the Company, which was losing about Rs. 4 crores of public 
money a year should resort to riding a luxury tourist car. This 
action is totally condemned. 

2.106. The Committee regret to note that the budget estimates 
are not being prepared by the Corporation in a detailed manner and 
on any sound lines. The Corporation management seems to look 
upon the budget as a device for obtaining funds rather than an ins-
troment of control and review of performance by the management. 
This may be true of other public undertakings alSO). The Commit-
tee would recommend that the position may be reviewed by the 
Bureau of Public Enterprises induding the desirability of seeking 
Government approval to the Revenue Budgets of undertakings 
and detailed instructions isued in the matter at an early date. 
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The Committee are constrained to observe that while on the 
une hand the Corporation had been incurring heavy interest charges 
on loans, on the other it allowed heavy outstandings against sundry 
debtors which amounted to Rs. 444.22 lakhs as on 31-3-1976, out of 
which Rs. MoGl lakhs were considered to be doubtful. The debts 
outstanding for more than 3 years amounted to Rs. 149.89 lakhs-
Rs. 111.59 lakhs from Government Departments and Rs. 38.30 lakhs 
from private parties. 

2.108. The Committee recommend that urgent and effecth'e steps 
should be taken by the Central Inland Water Transport Corpora-
tion and the Ministry to realise the outstanding amounts expedi-
tiously and to ration8Iise the procedure for ensuring expeditious 
payments of dues in future. 

2.109. The Committee take a very serious notice of the following 
other deficiencies in the accounts and internal audit of the Corpora-
tion:-

(i) No physical verification of stocks and stores has been done 
since the inception of the Corporation in 1967. Even the 
stores taken over from R.S.N. Company were not verified 
at that time. Some physical verification was done in 1973 
but it was not found acceptable. Substantial items of 
stores were pilfered and disposed of for private gains. 
It was only in 1977 that a 100 per cent stores verification 
was started and though results thereof are yet to be 
known, the management expects discrepancies. What is 
worse is that there is no regular system of physical veri-
fication of stores in the Corporation. 

(ii) There have been a number of cases of misappropriation 
of stores and cash defalcation/shortages in the Corpora-
tion. 

(iii) Voyage accounts of various river services, giving ve!isel-
wise position of sailings, earnings etc., are in arrears since 
1975. 

(iv) There have been inordinate delays in the finalisation of 
annual accounts of the Corporation. 

(v) Internal Audit has not been effectively organised despite 
instructions of the Bureau of Public Enterprises issued in 
1968. 

590 L~5. 
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(vi) Sale proceeds of assets like sale of vessels, land and build-
inlrs have not been credited to Government account or 
deposited in a separate bank account. 

2.110. Though the Ministry are stated to have issued instructions 
to the Corporation to rectify some of these shortcomings, the Com-
mittee feel that the remedy does not lie there. In fact the present 
Financial Adviser and Chief Accounts Officer of the Corporation. 
who is the custodian of finances and accounts of the Corporation. 
has proved to be thoroughly inefficient, ineffective and dishonest and 
is not at all equal to the tasks. Without his tacit concurrence, most 
of the shady deals which have been highlighted by the Committee 
in this and other reports, would not have fructified at all. The 
Committee recommend that suitable action should be taken against 
him for the lapses he has committed. 

2.111. The Committee note that there are two types of audit to 
which the Government companies are subjected to i.e., one by Char-
tered Accountants' firms selected by ComptroUer and Auditor Gene-
ral and the other supplementary or test audit by the Audit Boards 
of the Comptroller and Auditor General. This is the regular feature 
of audit conducted every year. Further the Committee note that 
under Section 233A of the Companies Act, Government have the 
power to direct special audit of accounts of a company whose finan-
cial position is such as to endanger its solvency." 

2.112. The Committee are perturbed to observe that though the 
Corporation has been incurring heavy losses since 1967 and various 
irregularities and malpractices have occurred in its functioning. only 
petty matters have been brought to light in the Audit Reports ap-
pended to Accounts and there have no special para in Comptroller 
and Auditor General's Audit Reports (Commercial) on this Corpo-
ration so long. Had this been dODe, the Committee and the Parlia-
ment could have had an opportunity of examining the affairs of the 
Corporation before it came on the brink of disaster. In fact the 
Audit Board has only been a "rubber stamp" to whatev~r was 
observed by the private audit firms. 

2.113. The Committee would like Comptroller and Auditor Gene-
ral to examine how this has happened. The Committee "Iso trust 
that the Comptroller and Auditor General would take apllropriate 
steps in this direction and ensure that losing public pndertaking and 
those against whom there are serious allegations in the press, Parlia-
Ok'nt or otherwise, receive urgent attention and special scrutiny. 
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%.114. Further, in view of the unsatisfactory position of the 
Corporation's accounts and procedures, the Committee rf'quire that 
a special Audit of the accounts of the Corporation wIder Section 
233A of the Companies Act he undertaken immediately, so that all 
the accounts and procedures etc., are set right. 

2.115. The Committee are very much disappointed with the per-
formance of the private audit. The Committee are positive that no 
useful purpose could be served by private auditors in the cast: of 
public sector undertakings. The Committee, therefore, strongly re-
commend that the system of employing private auditors for audit-
ing public sector underi~ings be done away with and the entire 
audit work be taken over by the Comptroller and Auditor Gener:lI. 

2.116. The Committee noted that the Corporation has a number 
of properties in Assam and West Bengal. The Committee would 
strongly recommend, in order to raise the resources, to dispose of 
~~ properties to the. highest bidder and, the Corporation keeping 
for itself minimum accommodation for future use. 

2.117. In 'order to reduce its overhead expenses the Corporation 
should shift its he3d office to three places or distribute its offices 
at three places viz. (1) Rajabagan Dockyard (2) Jagannllth ('..hat and 
(3) T.T. Shed Fairlie Place. The building, conditions permitting. 
could be sub-let at the prescnt market rate preferably to the Centrlll 
Government Offices/Undertakings which will bring some money to 
the Corporation every month. 

NEW DELHI; 
April 25, 1978 
Vaisakha 5, 1900(Saka):" 

JYOTIRMOY BOSU, 
Chairman, 

Committee on Public Undertakings. 
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ANNBlWREm 

(V,-.;. para 2.27) 

C. I. W. T. C. LTD. 

(Ann"""'" 'A' to AlMwer 7) 

list oj 0ff_' ..... CO'. c.r 
I.(a)(i) 01_' • ." ~ JU. 50 Ptr tntmI1tJor.m., 

SI4I c.r. 
I. Sbri P. G. Biawu FA II< CAU. Head 0IJitt n.- o8icen atlme; 

o8ice I bour tulia 
2. Shri N. K. Mukbajee Penooal Manager_ in one Pull C ..... 

3. Shri N. K. Sarkar 

4. Shri M. D. KhaIri 

~. Sbri ,T. K. Sengupta 

6. Shri T. Amritb Rao 

7. Sbri S. Sen 

8. Lt. Col. B. M Sarin 

Seeretary 

MariDt Supdt. 

Supdt. Engr 

Comtn<Tcial Manage< 

General Manager 

O.S.D. 

I.(a)(ii) lisl of 0ff,a" wlw lUllS S"'./f Car in a Group 
mid pa, JU. 30 p'r _th. 

J. Shri S. R. Roy 

2. Shri S. M. Ou 

3. Shri A. N. Roy 

4. Sbri A. B. Mukhetjcr 

5. Shri P. N. Ou 
Purakayutba 

Manager, ~hipbuildin& 

Manage< Worbhopo 

Planning Manager 

ChiefEngin= 
E1ccttical 

Oy. F.A. II< C.A.O. 

1.(aHill) 0lf-. wing RmM c.. (Mini BUII.I]..ps .. 
~I 0' R •.• 6,.-u.. 

R/Bagan DIY d. 

Rajahagan Oocky antt 

00. 

Do. 

On. 

0... 

I. Sbri P. Sen Sr. Oy. FA II< GAO H<ad Olliet 

2. Shri R. N. Mal!i" • Oy. FA & GAO 

,. ShriJ. ~ Oy. C.A.O. ", 
... Sbri P. K. Mu"herjrr • Add. Admin. 0fIiur 00. 

~, S.B. Oulta Oy. M .... Adam. & eo. 
OrcIn. 

00. 

&. Shri C. K. SenIlUJll& Ch. V~OfIicer 00. 

,. Shri B. N. Gaaguly Oy. FA & C.A.O. T.T.~ 

8. Shri B. K. Pai" Oy. C.A.O. 00. 

g. Shri D. N. Guha Dy. Supc!!.. Engr. 00. 

10. Shri S. N. Chanda' Mott. F.ngin_ 00. 

88 



11. Sbri H. K. Sen 
II 

I~. Sbri B. Cbatu:rjee 

J3. Sbri A. J. Eudon 

I.., Sbri So K. Buak 

'5. Sbri P. K. Du 

16. Sbri G. G. Nandy 

'7, Sbri It. P. Karmakar 

• 8. Sbri S. N. Daagupta 

19. Shri P. R. Palit 

20. Shri D. P. Alb 1 

~ I. Shri B. K. Dutta 

22. Sbri N. M. Roy 

23. Shri A. Gboeh 

24. Sbri D. Datta 

25. Sbri A. P. Saba 

26. Sbri B. C. BiIwu 

27. Sbri Biovajit Chatler:iee 
28. Sbri D. C. CbaItraborty 

29. 8bri S. Outt8CUPta 

~o. 8bri D. It. Saba • 

69 

"{IlIUlgeI", Ship Repair 

Dy. Mar. Ship Repair 

AIItt. Mar. Ship Repair 

Marine Eocr. 
Do. 

Do.' 

Do 

AlstL Foreman Ship 
Repair 

Alstt. Foreman Ship 
Repair 

Alstt. Foreman Ship 
Repair 

Alsi. M8.IUIS"I'. Worb 

Alliatant, Storea 

PlaDningOfficer 

Do. 

Alstt. Planning Officer 

Do 

Naval Architect 

Manager. f>tositrn 
Sr. Naval • ..,."bitret 

Trebnical "-iotant 

Sr. Mecb. Engr .• 
Planning 

Do. 

'I" Sbri D. R. GuJlllOpadbyay M~cbnical Engr. 

32. 8bri S. Gupla 

3J. .\. C. Chakbaiyar 

. \ I. S~ri P.G. Cbitai. 

'1~. Sbri D. K. Gbooh 

·,6. Sbri S.B. Dutla 

37. S',ri C.R. Oa. 

'Ill. 8hri B.R. D .. 

'19. 81tri S. Go.wami 

40. Sbri T. K. Roy 

41. SItri 11. N. Maulik 

42. Shri R. N. Sarlcar 

.0..11. :IIaval Arcbitect 

Mana~"" Shipwright 

Foreman. Shipwright 

00.· 

Dy.Managrr. New 
Comtruetion 

Shipwright For~n 

A .... F~man. Ship. 
wright 

00.' 

Do. 

Do. 

A .. t. Foreman N/. 
Conatruction 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do • 

Rajabpn 
Dockyard 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

R,ya Bagut D(Yard 

Do. 

Do • 

Do. 

00. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

no. 



70 

4' ~!..-i \. K. Cha .... ahurlY Awl, I'ormlan Strut- llajabapD DiY_ 
tural . 

44 .. P. K. Moodal Do. Do. 

45.~," j.1.. G"ba N~i Aat. Foreman. Paint Do. 
S Shop 
~' 

.(, .. ~. MuILhoparihy.., .Jr. Marine En8jn~ D. •• 

• 7 " 
.... K. llanerjeP ~r. En~ ...... Do • 

tS " J.K. Majumdar Ci- iI E"lfinhner Do. 

49 .. ~.N. Rharta<:haryya Foreman. M.chin" Shc>p Do. 

5~ .. K.N. Gbo.e A.L Ensine ... , Grad~ 
II 

00. 

51 .. S.P. ~ ... nta Elec. Engin_ Do. 

511 .. .... "- Gupta Asst. Enl'. Hull 
Conttruclwn 

Do • 

!Ill .. S.N. Nadt.r Do. Do. 

54 .. S. K. G ....... "' .. tt. For""",n 1.1<>. 
ElectriC1lI 

!Ill " 
.... Cbb.ttopadhyay ..... t!. F~ 0. . 

56 .. AriAdomRny Aoalstant Foreman Do. 
W ... bhop ..1 

57 .. AoboIte MukherJ..., -' MaiAtenance En"iDftr Do. 

$8 .. Aloft Dutta ...... Foreman Do • 
Maintenanl-e 

59 .. R. N. Biowu Foundry EDciDn-r Do. 

10 .. R.K. IIl.wu "" .... 1'_ Cawr Do • 
Smilh ,. .. N.Sen&upta Auu.an' FOI'eDl&JI Do • 
MadliDe Shop 

6a t. R. N. De Bbow-
mick 

Do. Do. Do. 

6S .. ·r.K. Cba ..... bony Do. 00. Do • 

tit .. It. a- Do. Do. Do. 

is .. R.1t. Dutta Foremaa.Wdder Do. 

li6 .. M. N. a.- Ooo.roIler of Do • 
SlOt'''' a: P"rcbllw 

'7 .. So Sbo_ Dy. c.O.S.P Do. 

• .. B. Saba ....... c.O.S.P 00 . 



n 

It Shri Saw.... Dutta AlIt. C. O. S. P. -'t.aan Dfyard 

70 .. B. Jlbatladraryya Do. Do. 

7' .. P.K. Mukbc:tjer AlIt. ForemaD, Do. 
FouDdry 

72 .. K.S.P. Achvya Antt. Foranaa Do. 
Paltcnl Shop 

7!1 .. N.R. D". Fo<nnan Blacksmith Do. 
Shop 

74 .. S. Sarkar MilIwriShl Fortman 1>.>. 

75 .. 1t.N. Benerjtt Sr. AccouIIu Ollierr Do. 

7fj M. R. Roy Accoun t. Oflicrr Do. 

77 S.lt. Ghooh Do. Do. 

,a .. NoP. Chowdluy Do. Do. 

79 .. ..... Som A .. I. C>o, AuouD" Do; 
Olli<:er 

80 .. H. K. Acharya Oy. Penonnel Manqer Do. 

Ih .. H.lt. Mondal Welfare Officer Do. 

h .. N.R. Bbad.a 1><>. 00. 

I:i .. S. MUkherjee Dv. Managt'. New Abhur worIIl 

~ ef ~ ... ,,,, AJGtUMI Nih",. _"- tJw Ii",il'j 500 If"'J'." tJ" (JIIli,· 
__ /CMir __ M_,u., DIt",., IUUI Pri..n;.1 Nhun Junft, 1M 14/1 !I.r,.,,, •• J"SI -3-77-

F.- ,6-~-75 I. 3'-!) 77 

Aupst'75 • 'S'oo 
October'7~ . ga. ~ 
N_beJ- 75 '97'00 
n..:e...beJ-'75 S4' 00 
Ja."u,.y'7fj • ,,'00 Ro.:u6· 5" 

.8·~ 
511'00 
3'~ 

85'00 
.fIl·SO RI. 208· 00 

'9'00 
.·8'00 
79'00 

1M' SO 
82'50 
'16'50 
48'00 

'til· 50 
83'50 

,0,'00 
99'SO as. •• ..,,·80 
89-00 

,88'50 
43' 50 
! ... oo 
"4' 50 
'Is' 50 
'5'50 RI "'~'SO' 

lilt· SO 
,60'00 sa' 50 R,. 4011' no 



ANNIXVREIY 

(-. ..... 2 ... 1) 

1"rifItII. Q.,la" dIM," ., DdIIi duria~ 1975-76. 

IerfaI 
Nn. 

Particulan 

I Auto Rental Suvia: • • • • • 
Car hire c:harsa 011 '+75 ad 1-7-75 air: Cdr. 

K. CbelIlah. • • • • • • 

II Hinch .. w. Tourilt I: Tui Service. • 
Car hire r:Iuqea 011 8-8-'5 ale CIWrman . 

Bill No.. 
I: o..tIe 

7'79 
14-'-75 

S Auto Rental Service • • • • • • 7382 
Car hire charlCt 011 14-7-75 tD 16-7-75 aI. Cdr. eIIal- 17"7-75 

Iiah. • • • • . . • • • 

of Auto Ratal Service • . • • • 
Car hire cbarps 011 11-8-75 and 111-8-75 ale Cdr. 

CbdUab.. . . . . . • 

5 Auto Reatal Semce . . . . • • 7691 
Car hire chargeo Da 118-10-75 tD ,1'1-10-75 a/e Cllai .. un 31-10-75 

6 Auto Rental Service • • • • 
Car hire c:harp OD 117-11-75 ale Cbail'lllUl 

7769 
• R8-I'-75 

7 Aut ... Ratal Service . • • • • • ,830 
Car hire charJIa Da 9-111-75 to 1I-llI-75 ale ChairrDaa 1,-IR-75 

8 Aut ... ReDtIIl Serrice • • • • 
Car hire char .. CD 11-1-76 ale ChairmaD. 

• 7918 
• 111-1-76 

11 FOI'ci~ Tovtiat Tl'llDlport Service ••• 9SSO 
Car hire char .. CD 111-1-76 to .,,'-76 ale ChainDaa • ",-1-76 

11'1 .~ Touriat TraDIport Scnic:c ••• 9596 
Car hire ch..- OD 1-9-76 ad .-,-76 ale Chairrn.... 9.,-76 

II Foreign TDnt TrUIIport Service 
Car hire ch..- OD 18-11-76 ale CbairmaD 

72 

11116·00 

9S' 00 

go' DO 

SOl'''' 

.... ·10 

1"7'70 



Serial 
No. 

I 

2 

3 

• 
5 

6 

7 

8 

9 

10 

11 

12 

IS 

I. 

15 

16 

17 

73 

Particulan 

Foreign Tourist Transport 
Car hire chargrs on 13-.-;6 

Service 

Foreign Tourist Transport S<Jvice. • • • 
Car hire chargesfrem 115-5-i6 to 1-6-76 ale Chailman 

Fortign Tourist Traml'0rt Strvice 
Car hire charBu on 111-5-i6 ale (haillron 

Fordgn Tourist Tramp'orl Service , 
Car hire charges on 14-5-i6 ale Cbaillun 

For~ign Tourist'TJlD!):CJt ~(lvi(,. . 
Car bire charges on 26-8-i6 ale Chairman 

Foreign Tcurist TraDfJ:0rt St'l\,jCt. • 
Car hire ebars .. on 21-8-i6 ale Cbaillun . 

Foreign Tourist Tr8n~Fort Service.. .. .. 
Car hire cbarg'" on 24-9-i6 ale Board Meeting 

I 
Fordgn Tourist TUnt]:C'It St)vicf".. • 
Car hire cbarges on 24'9-i6 ale Board Meeting 

Foreign T( Uli~t Tram):orl StIvict'.. .. .. 
Car hirt ehargn cn 22'9-i6 to 24-9-i6 ale (hairrran 

Fort-i8n Tourist TI8m):CI t Srlvice 
Car hire ebalg .. cn 8'9-i6 pi' (hailn HI 

Foreign Tourist TJ8n~I=(J1 E(J\i«".. .. . .. 
Car bi .. eharg'" on 7-lo-i6 ad 8-lo-i6 ale Chairman 

G. M., and Sr. Dr. F. A. & C.A. &C. A. O. 

FOlrign Tcuriu T1aml=ClI S('fvice 
Car bire ebarBes cn 26-IO-i6 ale Chairman , 

FereiBn Tourist Tran.port Service. , 
Car hire cba.ge. cn 3-11-i6 ale Cbaoman 

Foreign Tourist Tramp0r! Snvice, , 
Car hire chars .. on 14-11-i6 ale Chairman 

Bill No. 
&: Date 

g88g 
18-.-76 

10lS5 
11-6-76 

10081 
11+-5-76 

10049 
15-5-76 

10513(3) 
117-8-76 

10f87 
1111-8-76 

10704 
117-9-76 

107011 
117-9-76 

10701 
·7-9-;6 

10599 
13-9-76 

10760 
9-10-76 

loBgl 
117- 10-76 

10941 
4-11-76 

11006 
1.-11-76 

Foreign Tourist Transport Service " 11009 
Car hire charges on 10-11-76 and 1I-II-i6 forollic:iall.-II-76 

purpooe. 

F()reign TGuriot Tran'I'ut S{.viee, , • , 1Is61 
Car bire charg .. cn 5-I-i7 & E-I-77 ale Chairman 7-1-77 

FcreigD Tcurut Trenft,crt Su,,"ict'. • 
Car hire charges cn I 12-i6 lie ChaiJman 

1l2.6 
20-12-76 

SID L.S.-6 

Amount 
Ro. 

liS.' So 

755'50 

1113' 00 

98'00 

105'70 

98'10 

90'00 

5711'00 

5.7'80 

!WOO 

11116'00 

94'00 

IS5'SO 

1164' 90 

111111'50 

IIM'SO 

95'60 



Serial 
No. 

,8 

'9 

20 

I' 

la 

I, 

74 

ParUcuJ.n 

Foreip Towill Trauporl Service. • c.: bft charp l1li 3'-1-77 ale awrmu. 
Foreico TouriIl T ...... port Service •. c.: bft charp 011 110-"77 &; 87-1-77 ale a.airman 

Foreico TouriIl T ...... port Service. . 
c.: bft charsa an '9""77 ale ChairmaD 
Foreip TouriIl Transport Service. . , . 
c.: bft cbara''' on '7'3-77 &; ,8-3'77 ale ChairmaD 
Forelp Touritt Truoport SenU:e. . . , 
c.: bftc:harseoon 30-"77 &; 3"3-77 ale Chairman . 

Bill No. 
Dale&; 

"543 
3""77 

"495 
87"'77 

11478 
"3-"77 

11779 
'9"3'77 
,,8gB 
'· ... 77 

Foreip Tourilt Trauapon Service. • • • ,86 
c.: bft cbarsn 011 "7'3-77 ale ChairmaD, B.I.W.T,C. 117"'77 

Ltd. 

'55'00 

'53'00 

'35' 40 

"a.'5O 
407' 50 

,as' '0 



75 
PriMI. c... ,.,.,~., a..:.a. 

Serid va. No. Name of me Tnasport Name of Ibe OIliciU Amowat 
No.. Ra, 

59S3 AulD Rental Service Mr,Y,Kha 797'00 

II 397. Do. Mr, CbcIJiah 199'go 

s HJI8a-m/n Do. , Mr. Y. KlwI 077'70 

... s88' a. N. KUDdu S40'00 ., 6086 Do. Il00' 00 

-6 &119 Mr.Y.K.hao 398' 80 

7 ,ao 50 N: KUDdu Capt. Khatri .60'00 

8 sg60 Do. Do. ",,'00 

'9 6·65 Do. Do. 360'00 

.".." 

;J 6.i7!1 IlaWGh .... • Mr. Siadwuli 110'00 

/I 7535 Do. • Mr. It. 000wamI 19o'oo 

'! 3308 Mr. Y. KlwI 408'go 

4 IlaIoi GboIh <Afc S~) 145'00 

5 Do.. 105'00 
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ANNEXURE VI 

SUTnffl4ry of C07tclusions/Rerommendations of the COMmittee 011 

Public Undertakings contained in the Report 

S_ No_ 

(1) 

1 

~eto,..........h 
No. in !he Report -

(2) 

1.96 

(3) 

The Committee are deeply concerned to note 
that- the Board of Directors of the Corporation 
constituted as at present of 7 Government oftl-
ciaIs (including 2 Central Government repre-
sentatives and 2 State Governments represen-
tatives) and 4 non-officials (two reprellellta-
tives of other public undertakings, one indus-
trialist and one representative of tea planters) 
has been most ineffedive in managing the 
affairs of the Corporation etBciently. In this 
connection the Committee observed the follow-
ing disquieting tea.tures: 

(1) As indicated in para 150 of Committee's 
second Report (1978)-Reckleu " 
Fraudulant Sale of Vessels-the two 
Central Government Directors merely 
acquiesced in the proposals submitted by 
the then Chainnan-cum.-Managing DI-
rector wjthout bothering about details 
or their -financial implication for the 
t:ndertalting and the Exchequer. 'nIe 
Commitfee feel that Government should 
not have such oftiC'el'!l on the Boards of 
Public Undertakings who do not exer-
cise their independent judUmen~ and 
are apt to be inftuenCed by the principal 
executive of the Corporation. It should 
be their specific responaibility to effec-
tively act as the eyes. ears and hands of 
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the Centnl GoVemmeDt, keep. cla. 
watch on the performance of undertak-
ings and take timely corrective stepl 
when and where c:alled. for. 

The instruct.ioDs jaued. by the Bureau of Pub-
lic Enterpri8es in 1989-70 reprdinc the cluti.-
and responsibilities of Board of Directon do not 
cleerly bring out the role expected of Govem-
ment Directors, The Committee recommended 
that these should now be spelt out clearly aDd 
unambiguously and neceaary instructions issued 
by the Bureau of Public Enterprises expedi-
tiously. 

(2) The representatives of State Govern-
ments have also not proved very helpful 
in improving the working of the Corpo-
ration as admitted by the then Chair- , 
man-cum-.Managln, Director (Shri 
Che1liah) , The other oftlc:ial and non-
otBcial Board Members do not appear to 
have interested themselves in study in, 
in depth the problema faced by the Cor-
poration and making constnJctive sug-
gestions for bringing about economy an. 
eftlclency in the working of the Corpora-
tion or in ita 'revitaliaation', The average 
attendance at Board meetings baa been '" 
or 6 out of total 11 members ie. near!. 
50 per cent. 

What is more intriguing is that important 
items of bu.sinea like extension of services/or re-
employment of superannuated departmental 
heads were BOUght to be approved by the manage-
ment with only three members of the Board 
including the Chainnan-cum-Managing Direc-
tor, Furthermore on occasions vital matters like 
purc..lbase of vacuvators were approved by circu-
lation which proves that Chainnan-cum-Manag-
log DIrector was the real man who decided all 
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maUers and the Board was a mere 'rubber 
stamp'. 

The Committee strongly feel that the preaent 
pattern of manning the Boards of Public Under-
takings requires serious eonaideratic:.n by the 
Government, as admitted by the Director Gene-
ral, Bureau of Public Enterprlaes durin, evi-
dence. In the opinion of the Committee theae 
Boards should consist of a combination of 
seaacmed and dedicated admfnistratora who can 
devote the required time and enerlY to the job 
&nd people's representatiVeI i.e.,!4emben of 
Parliament and Legislatures who have no Velted 
inte!"ests and who em freely foeua attention on 
irregular and unbuslnesa like tranactions md 
dealing Of the undertakings by their easy 
approach and public oonta& It would also be 
advantageous it WOlken' repreaentatives of 
proven honesty aM Jntegrity al'P a1so inducted 
iqto the Boards ot Public Undertakings. Private 
businessmen or representatives of producers or 
consumers, where eonsidered necessary, may be 
lISIIOCiated with advisory or oonsultative oom-
mlttees as in the case of Railways, rather than 
taking them on the decision-making or Govern-
ing Bo8rcls to remove any possibility of their 
taking business advantsges of the information 
available to the Boards or leaking out the same. 
The Committee would recommend that the 
matter may Immediately he examined by Gov· 
ernment in all ita rami1IcationI IDd neeeaar) 
steps taken within 3 months of the preaentatia.. 
of this Report to make drastic ehangeII in the 
methods of I8lection of Board Memben and to 
infuse fresh blood in the Boards ot all the Pub-
lic Sedor UDdertaldntl. 

The Committee would further recommend 
that: 

(1) Any payments on ueount of pay ad 
allowancee that may bne been made to 
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the 3 officials (namely Dr. I. A. 
Mukherjee, S/Shri H. K. Mukherjee and 
D. N. Guha) as a result of extension of 
their services in an illegal meeting of 
the Board held on 28-10-1971, should be 
recovered from those responsible for 
such an illegal decision. 

(2) Since important business is transacted at 
the Annual General Meetings of the 
Public Undertakings, Central Govern-
ment offiCials appointed to represent the 
President of India at such Meetings 
should be pt'!rsons of suf!lcienUy higher 
status, rather than of Under Secretary 
level as has been done in the case of 
Central Inland Water Transport Corpo-
ration. 

(3) Minutes of every Board meeting of the 
Public Undertakings should be numbered 
so as to facilitate future references apart 
from removing any possibility of tam-
pering with thE-m. The Secretary of the 
Corporation agreed that this needed to 
be done. 

The Committee feel that special consideration 
was shown by Government in appointing Shri 
Chelliah as the Cbairman-cum-Managing Direc-
tor of the Corporation. Prior to this he was 
Manager, Operations in the Shipping CoI-poration 
of India and dnlwing pay of Rs. 2000/- p.m. He 
was first appointed as Chairman of the Central 
Inland Water Transport Corporation on 16-6-1975 
and then made Chairman-cum-Managing Direc-
tor w.e:!. 1-1-1976 and given the maximum of 
scale, i.e., Rs. 3000 p.rn. or a lift of R". 1000 
p.rn. from the very date (If his initial appoin~ 
ment on 16~1975. He had qualifications are 
navigator and had no experience of inlaDd water 
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transport. As Chairman-cum-Managing Direc-
tor he was flrst appointed for a term of one year 
and then on the recommendation of the former 
Secretary of the Ministry (Shri M. Ramakrish-
nayya) appointed for a further term of 4 years. 

1.101 The first thing that he did after app'Ointment 
was to hurriedly amend the Delegation of Admi-
nistrative and Financial Power Rules of the Cor-
poration with the help and support of the Minis-
try and to assume to himself considerable 
powers, which as revealed in this and other Re-
ports presented by the Ccmmittee on the Cor-
poration, have been misused with impunity. In 
fact he not only belied the high hopes of pulbng 
the Corporation out of the rut and revitalising 
its operations but brought the Corporation to a 
virtual ruin. Various irl'egularities and mal-
practices were committed hy him and also by 
his subordinates during the period of his steward-
ship which have been pointed out by the Com-
mittee at various places in the report of the Cor-
poration. In the opinion of the Committee It 
was an error of judgment to select him for the 
post. This is a sad reflection OD the method of 
scrutiny and selection of Chief Executive and 
other top officials of Public Undertakinp by the 
Public Enterprises Selection Board of the Bureau 
of Public Enterprises. 

1.102 The Committee further note that the poSts 
of part-time Chairman and whole-time Managing 
Director were combined by Government In two-
thirds of public sector enterprises on the plea 
that the part-time Chairman began interfering 
in the day-to-day aJ'fail'll of the Managing Direc-
tor leading to divided control and con.flicta in the 
working of the enterprise. The Committee are 
not at all convinced with thia argument for 
combining the two posta cf Chairman and the 
BUnaging Director. While it may or may not 



(1) (I) 

8 1.103 

(3) 

have some advantages of avoidiDJ a "dividecl 
house" but ita inherent disadvantages that the 
"man becomes an autocrat and the Corporation» 
ruined", as happened ill the case of CIWT, out.-
weight the advantagea. if any. Furthermore, the 
arrangement su1fers frOm the drawback that 
there is no person to sit on judgment as to how 
the whole time executives are functioning. If 
the principal exe;utive is a.iso the Chairman of 
the Goveminl Board it is obviously difticult fIJI 
other members of the Board to find fault wiib 
his acta ot omissions and commission. Thus 
the system becomes devoid of any cheeks and 
balances. In most of the big private sector 
enterprises in the country the practice seem. 
to be to have these two separate functionaries. 
The Committee, therefore, require that the n0r-
mal practice in the public sector enterprisell 
should be to have a full time Managing Director 
and a part-time Chairman as the head of the 
Board. The Committee would recommend that 
the matter may immediately be examined by 
Government in all its ramifications so as to bring 
in the desired changes. 

The Committee note that besides appointment 
at Directors Cba1rman/Managing Director and 
issue ot directions, other matters reserved for 
prior Government approval are appointment of 
superannuated omcers to posts carrying pay 
scale ot Rs. 2500-3000 and above, implementa-
tion of capital expenditure schemes and con-
tracts of the value of Rs. 10 lakhs and of annual 
five year plans and Capital Budget, disposal of 
property having original book value of Rs. 10 
lakhs and execution of foreign collaboration 
agreements. All otheor powers, including the 
appointment of FA&CAO, approval to revenue 
budget, approval of rules and regulations etc. 
vest with the Board of Direc:ton of the Co~ 
ratloD. 
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8 1.104 In this connection the Committee observed 

10 1.106 

among others, the following unsatisfactory tea-
iures in the exen:ise of powers vested in the 
Corporation: 

(a) As indicated in eubsequent paragraphs 
there have been several cases of gran t 
of extension of serviJ:es/or re-employ. 
ment of superannuated aftlcers. 

(b) Recruitment and Promotion aDd Con-
ditions of Service Rules have not been 
observed in many cases. 

(e) Vessels and property, even those hypo-
thecated to the President of India, worth 
erores of rupees have been disposed of 
without seeking Government approval 
and in complete- disregard of normal 
practices. 

(d) Revenue budget Is prepared in a very 
casual way and there is not much of 
control over expenditure vis~vis the 
budget estimates, especially on over-
heads. 

The Committee feel that one of the main 
reasons for extravagant I!'XpeD.diture and sorry 
Btate of affairs of CIWTC is the enormous power. 
that have been conferred by Government on 
them, who were not worth it. The purpose of 
giving this maximum possible operational auto-
nomy to the public undertakings was to enable 
them to be run with the maximum e1Uciency. 
But the experience of CIWTC shows that the 
~g~ent has belied the trUSt and con1ldence 
reposed in them and brought the Corporation to 
a sorry pass. The same may be true of 80me 
other undertakings also. 

11 1.108 The Committee would recommend that Gov-
ernment may examine the delfrabmty of .wt. 
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14 1.109 

(3) 

ably ensuring accountability of the Boards of 
public undertakings and proper discharge of 
their responsibilities, whien the Committee all! 
distressed to observe has been lacking in the C8lie 
of CIWTC. For major policy decisions the 
GQvernment may exercise greater control. 

The Committee note that under clause 7 of 
the scheme of Arrangements approved by Cal-
cutta High Court, CIWTC was required to absorb 
as many employees of R.S.N. Co. as could reason-
ably be taken over. When CIWTC started func-
tioning in May 1967, the lotal number of as.N. 
Employees of all categories stood at 8081. Out 
of these 5512 employees were absorbed by 
CIWTC upto 31-12-1977 and remaining 2569 
employees were not. taken for one pretext or the 
other. 

The Committee also note that from 1968 to 
1977 the Corporation recruited as many as 2192 
fresh employees in different categories includlDg 
74 employees taken over from Farakka Barrage 
in 1971 along with the vessE'ls and 385 employees 
of Public Tea Warehouses operated by Balmt'f 
Lawrie &. Co. Ltd. and taken over by CIWTC 
as per Government directives. 

The COI1UIl:-<,ee are surprised to note that 
no poliCy directions were issued by the Ministry 
with regard to providing employment to ex-
as.N. employees. <'3 was done in the case of 
tea warehouses employeE'S of Mis Balmer 
Lawrie &. Co. and the matter was left to the BOle 
discretion of the management of the Corpora-
tion. The Committee very much deprecate this 
lapse. The result has been that over 30 per cent 
of experienced ex-RSN employees remained idle 
and have undergone severe hardships includtng 
starvation for no fault of their own despite the 
fact that the Corporation resorted to fresh 
recruitment . 

.. - ---------- -----------
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~ 1.110 The Conunittee require the Ministry as well 
as the Corporation to look into the matter and 
ensure that as many as possible ex-RSN com· 
pany employees are taken back into employment 
as early as possible. 

]6 1.111 The Committee note that the Board of 
Directors approved exlensionjre-employment •. If 
3 superannuated departmental heads viz. 51&ri 
N. K. Mukherjee, Perscnnel Manager; Dr. A. L. 
Mujtherjee, Chief Medical Officer and Shri D. N. 
Guha, Deputy Superintendent Engineer at 1.ilcir 
meeting held on 28-10·1977 which was subse· 
quently declared as null and void for wanL of 
valid quorum. The Conunittee have alrellliy 
touched on this aspect in paragraph 1.7. 

17 1.112 What is more intriguing is that during the 
last 3 years from September i974 to October 1977 
the Board approved extension of services/rEHml-
ployment of superannuated officers in about 15 
cases and in some of these cases services were 
extended three to four times. Another method 
adopted was to re-employ a superannuated olft-
cee and go on giving extensions to him. 

:;a 1.113 The Committee feel that no person is indis-
pensable or so outstanding as to justify his 
continuance in Service beyond the date of super-
annuation. However in very rare cases where the 
extension of service may bp justified for scien-
tific and technical posts ·the public undertakings 
should seek the approval of the Secretary of the 
Ministry. 

'\.9 1.114 The Committee are distressed to note that 
there has been a lot of 'bungling' in recruitment 
and promotion of officers and employees in the 
CIWTC in contravention of its set rules. Yt"hile 
certain employees got undue advantages, some 
were penalised and dis~ without any rea-
IODS or serving a mow cause notice to them. In _ .. __ .. _-------------
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t.et it IeeID8 that the manapment lOt 'euer-
11M' cII.lriDC the period of Emergeaey. 

The Committee would recommend that: 

(1) Government may review aU the cues of 
Yictimiatlon, e.peclally dUl'lDl the 
Emergency in the Corporation with a 
view to giving nec~ary reoef where-
ever called for. Cases of violatiOn of Rec-
ruitment, Promotion and Conduet rule. 
may also be reviewed with a view to 
fixing responsibility for giving undue 

tavouritiam or becoming vindlctive. 

(2) All rules and regulationa of pubUc un-
dertaldnp, especially RecruItment and 

"' Promotion Rules, Conduet Rula etc. 
should have the approval of Govern-
ment as also any amendments or devia-
tiona therefrom. 

III. 1.111 The Committee are shocked to learn that 
there have been as many 8. over 10 CBI cases 
again&t the departmental heads/senior oftlc1als 
of the Corporation for accepting bribe, making 
huge payments against fictitious vouchers, steal-
ing and pilferage of ilores and materials even 
of such big items as 'Boiler' wbJch was worth 
over a laIm of rupees, giving contracts and show-
ing undue favours to firms of their relationa etc. 
There may also be a number of other caaet in-
vestigated by the Company'. own Vigilance 
Organisation. 

11 1.118 What is wone Is tbatthough in aome c:asee 
the CBI found the persons guilty of major 
offence, no departmental action to suspend them 
till the completion 'If enquiries or atleut make 
them proceed on leave was taken by the mana,. 
menl On the other hand the top hlerarchy .eem 
to have been ahlelding them by taJdng 1t!CiUUde 
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to delayed departmental action and allowiDl 
them to attend oIIlce. 

22 1.117 The Committee would reoommend that the 
Ministry should take expeditious action to rid 
the Corporation of all the perIODS found guilty 
or of doubtful integrity, especially at the higher 
echelon. The Committee are alIo aware that 
some at the top ofDcers of the CorPoration have 
either reverted to their parent public under-
takings/offices or joined other public undertak-
ings/private concerns or retired/may be retirin,. 
No time should be lost in taking prosecution 
proceedingS against them wherever necessary. 
The case of Capt. Khatri should be examIned 
with the object of launching a criminal prosecu-
tion against him. 

23 1.118 The Bureau of Public Enterprise. may alIo 
examine the matter in a detailed manner with a 
view to learning It!SllOM and ilauinlJ suitable 
instructions for the guidance of other public 
undertakings. 

~4 }.l19 The Committee also note that under the 
Vigilance Manual, after the CBI bas investigated 
a cue and given their ftndings a further en-
quiry is required to be held by an ofIlcer Of the 
Vigilance Commission and it is only after he 
had given his report that the Duniabment to the 
guilty oftlcer could be awarded. The Commit-
tee would like the Central Vigilance Commis-
sion to review the existing procedure with a 
view to ensuring quick departmental action and 
awarding due punishment eXlleditiously. The 
role of Calcutta Oftlce of the CBI may bf! mea-
tioned here as bein" far from .. tfsfactory. 

25 1.120 The Committee are deeply concerned to note 
that none of the officer. of CIWTC has been 
BUbmitting immova?le property returns reru-
larly for the last 8 years. despite provisions in 
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their Conduct Rules 1970 for such returns to 
be rendered "every year" and which were later 
amended in 1973 to provide lor submission of 
these returns "every five years". 

1.121 It is also intri£.ang that the Corporation 

1.122 

did not modify its (!onduct Rules to bring them 
in conformity with the Model Conduct, DiSCip-
line and Appeal Rules framed by a working 
Group comprising officials of the Central Vigi-
lance Commission CBI and others and circu-
lated by the Bureau of Public Enterprises to 
all public undertakings in 1974, which called 
for rendering of such returns "every hvo 
years". What is still worse is that though, the 
instructions issued by the D~partment of Fer-
sonnel in 1973, on the basis of which the rele-
vant Conduct Rule was amended by the Cor-
poration to provide f<:r five yearly returns, 
were modified in 1976 calling for rendering 
tbese returns "every year" no Corresponding 
action was taken by the CorpOration. 

This is yet another instance of disregard of 
Rules by the management of the Corporation. 
In fact it seems that th'! top hierarchy of the 
Corporation being corrupt themselves was not 
interested in enforcing the rules which natu-
rally would have applied to them as well. 

1.123 From the property returns now filed by 
the Officers of the Corporation, the Committee 
are apprehensive that the assets acquired by 
some of them may be disproportionate to .their 
incomes. The Committee would; ther~fore 

recommend that the CBI may immediately 
mOVe in the matter and institute enquiries with 
a view to find the truth. 

The Committee are also not happy that 
neither the Bureau of Public Enterpri~ nor 
the Ministry bothered to see that the model 
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rules and guidelines issued by them were en-
forced by public undertakings. I fac·. no body 
in this Corporation took much notice of the 
Bureau of Public Enterprises. It is futile aud 
wastage of time and energy to issue instruc-
tions if they are not to be followed up and im-
plemented. Tbe Committee would recommend 
that Government may now check up the posi-
tion obtaining in all the public undertaking~ and 
iallue fresh clear-cut instructions enJommg 
on all officials of public undertakings to give 
Immovable property returns every year in ac-
cordance with the latest instructions issued by 
the Department of PersonneL 

The Committee are constrained to note 
after minute examination within the pernllssl-
ble time, that the management of CIWTC not 
only proved of any worth. responsibility but 
comprised of corrupt officials most of whom 
were disinterested in their respective jnbs. It 
is necessary that th~ CIWTC is manned by 
worthy persons with the required background, 
integrity and honesty. The present set up of 
officials almost without exceptions need t(l be 
replaced gradually but as speedily as possible 
lest the river transport system stand condemn-
ed once again. 

The Committee considf'r that While the top 
management of the Corporation is squllrcly 
responsible for the moun:ing losses of the Cor-
poration, the Ministry also cannot be absolved 
of their responsibility in this matter .... Though. 
the Ministry was aware of :he deplorabJI" con-
ditions prevailing in the CJ.W.T.C. and hlld cer-
tain studies made bv the B.P.E., no effectlv~ 

meaSures were take; to tone up the adminis-
tration of the Corporation and to improve its 
working. Apart from other measures, th~ least 
that was expected of the Ministry was to post 
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an imaginative, dedicated and knowledgeable 
person, with proven integrity and. I.W.T. back-
ground. as the Managing Director of the C0r-
poration who should have been supported by an 
honest and strict FAl.oCAO. This was unfortu-
nately not done. The officers who were posted 
to these top posts proved unworthy of their 
oneroUs responsibilities and rather than im-
proving the working, brought further rum to 
the Corporation, as on 31-3-1977 the total 10511 
amounted to Rs. 2l.43 crores. They had no ia-
tention of improving the river services; on the 
contrary they were anxious to close down eva 
whatever was existing. 

The Ministry must at least now, in the light 
of the observations made by the Committee III 
their various reports on Central Inland Water 
Transport Corporaton take all necessary mea-
sures to revitalise the River Service activities 
of the Corporation wi th a view to pulling it 
out of the "red" within a time-bound pro-
gramme. For this purpos.! the Ministry and 
the B.P.E. should 1000e no time to select com-
petent personnel to man the Corporation. 

::33 2.87 The Committee are constrained to observe 
that the Corporation has not paid its dues of 
Provident Fund and Employees State Insurance 
regularly. Arrears of Provident Fund which 
were as high as Rs. 65.87 lakhs in 1974-75 stood 
at Rs. 12.66 lakhs in 1976-77 and those of E.S.I. 
at Rs. l.37 lakhs. What is really baming is 
that apart from the amount of employer's con-
tribution. which was charged to the P/L 
account. the Corporation also swallowed the 
employees' centribution for paying the wqes 
of workers which too wert" paid irregularly and 
by instalments. This shows utter mismanage-
ment. 

~4 2.88 The Committee cannot help feeling that 
sorry state of cash shortages was brought about 
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because of "big hole in the reservoir" due to 
terrific mis-management. thieving, misappropria-
tion and corruption in the Corporation. Why the 
Ministry slept over this state of affairs in the 
Corporation is rather intriguing. The Committee 
urge that the Ministry should completely over-
haul the management of C.I.W.T.C. with a firm 
hand and set things right so as to briog about 
the working of the Corporation at least to break-
even point at the earliest. 

The Committee also see no valid reesons 
for entrusting the work oi updating the P.F. 
accounts of the Corporation to private auditors 
(M!s. Sake & Co.) who were ft.rst paid an anoual 

fee of Rs. 7.5001- for this work and later the fee 
was raised to Rs. 10.000/- because "they incurred 
losses". This only shows the ineftlciency of the 
organisation of the FA&CAO in the Corporation. 

The Committee regret to observe that 
though the Corporation was losing heavily from 
year to year, its overhead expenses rOle from 
Rs. 71.12 lakhs in 1975-76 to Rs. 389.26 lakhs in 
1976-77 registering a rise of 450 per cent. 

Expenses on travelling allowance alone re-
gistered a phenomefilll rise ('If 110 per cent dur-
ing the last 2 years, i.e., from Rs. }.88 lakbs in 
1974-75 to Rs. 3.97 lakhs in 1976-77. This in-
crease is mainly accounted for by the 30 foreign 
tours undertaken by 17 officers of the Corpora-
tion. The then Chainnan-<'1Lm-Managing Direc-
tor (Shri Chelliah) alone undertook 5 tours (2 
to U.S.A. and one e<lch to U.K., Saudi Arabia 
and Norway) and the expenditure thereon was 
lUI. 1.38 lakhs. In some of these cases no busi-
ness interests of the Corporation were served 
and these would appear to be merely pleasure 
trips. 

What is more surprising is that the then 
Ch.airman--ct4M-Managing Director (Shri Chelliah) 



(1) (2) 

39 2.93 

106 

(3) 

and other ofllcers did not render any de-
tailed account or submit reports about the bene-
fits derived etc., oil their return from .foriegn 
tours. In fact, as stated by the Corporation 
"there is no system fOT the submission of foreign 
tour Il"eports and concerned officers on return, 
only keep the management informed of the out-
come of the tours." 

The Committee aTe also astonished to note 
that no specific approval of the Ministry is re-
quired for the foreign tours of Chief Executives 
and other officers of public undertakings. Accord-
ing to the instructions issued by the B.P.E., 
the Chief Executives, in the case of their own 
foreign tOUJrs, are merely required to "inform the 
administrtive Ministries" and in the case of other 
employees they can themselves approve the 
toUTS. The instructions are also silent about 
the rendering of accounts and/or reports about 
benefits derived etc .. by the oIfficers, on return 
!rom foreign tours, which in fact is the normal 
practice followed everywhere. In this connec-
tion the Committee would like to invite attention 
to their recommendation contained in Para 6.32 
of their 85th Report (5th Lok Sabha 1975-76 on 
Hindustan Paper Corporation Ltd.) where in 
they recommended that: 

"Government should critically scrutinise pro-
posals fr.lI' foreign tours received from 
the public undertakings and only if they 
are satisfied that a proposed tour is ab-
solutely necesary in the larger interests 
of the public undertaking. they should 
allow a minimum number of officers to 
go abroad fOT a shC"rt duration to visit 
spel'ified places fOT specific purposes. 
The OmeNS who go on tour should be ~s
ked to RUbmit. on return dehiIerl re-
ports on the;" tour to the Board of 
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Directors and the administrative Minis-
try concerned who should evaluate the 
reports critically. The Committee would 
like the Bureau of Public Enterprises 
to issue suitable guidelines to,n the 
Public Undertakings and also the ad-
ministratives conCC!"Jled in this regard 
and review the guidelines from time to 
time in the light of experience gained". 

The Committee would reiterate that the 
matter may immediately be examined by Gov-
ernment and suitable illStructions issued after 
taking into account all the relevant factors. 

The Committee are deeply shocked to note 
that the Corporation, which has been losing 
about Rs. 4 ClI"ores a year and whose cumulative 
losses amoont to' ewer Rs. 21 crores, is spending 
Rs. 11 lakhs per year on siaff car expenses, main-
ly for providing facility to their senior officers. 

The Chairman-cum-Managing Director and 
the Principal Adviser have been provided free 
siaff car facility and in addition allOWed use of 
staff cars for private purposes upto 500 lan. 
against payment of • nominal amount of Rs. 1001-
p.m. and beyOilld that by paying 50 paiSe per 
kIn. The Principal Adviser had been ""enjoying 
this facility in utter disregard of the guidelines 
issued by the Bureau of Public Enterprises in 
this behalf. 

2.W7 Ninety-six other departmental heads and 
senior otticers are using staff cars, jeeps etc., 
fot coming from their Il'esidence to oftI.ce and 
back by paying nominal charges of Rs. 16!-, 301-
and 00/- per month accordinlt to the status of the 
officets. Even assuming. that 3 officers shared, the 
car/jeep at a time, the total charges recovered 
from them WOUld, on an average, amount to 
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Rs. 1001- or Rs. 1501- p.ol. as against the main-
tenance and running charges of -a jeep amount-
ing to rOughly Rs. 4OOOi- per month. 

44 2.9'8 There is no reason why the senior oftlcers 
should be provided with transport facilit:y at 
CUnpany's expense. There is also no justifica-
tion for allowing private Use of staff cars by the 
Chief Executives. The large«:ale use oi the 
vehicles of the Corporation either free or on 
nominal charges by the officers and staff in the 
opinion of the Committee is delirauding the Com-
pany or consuming ita resources in a different 
way. That this has been allowed by the Chief 
Executive without regard to its adverse financial 
effect, is highly improper and irresponsible. 
The Committee condemn this. 

45 2.99 The Committee strongly recommend that the 
officials drawing a salary of more than Rs. 1200\-
a month should not be entitled to transport faci-
lity of any IIOrt. The surplus transport shoulcl 
be disposed c,f and drivers and other employees 
attached. with cars should be obs:uobed in other 
assignments of the COrpol'&tion or by transfer-
ring them to some other public undertakings in 
the same city. 

46 2.100 The Committee also recommend that in big 
cities like Calcutta, Madras, Bombay, Delhi 
Bangalore, Hyderabad etc. all public undertakings 
should join hands and have a pool ear system in 
order to effect economy and abo to impose 
effective check on misuse of cars. This should 
be dODe. Public Undertakings can meet their 
requirements of staff car from tne pool. This 
will also bring in a dual control over the use 
of staff can and prevent their misllse to some 
extent. 

47 2.101 To prevent misuse of cars it is very necessary 
that cars should be painted in partkular uouble 
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colours (like that of taxis) bellting in bold 
letters the name of the undertaking in cons-
picuous places (at least six inches with the words 
Government Undertaking and some emblem) . 
Cars will not be made available for private' pur-
poses under any circumstances. Rental business 
is bogus. A scheme in this beh:lli worked GUt 
properly and enforced in all the public under-
takings. 

48 2.102 The senior executives of public undertaking 
should be given a car allowance for maintain-
ing their transport. They might be allowed to 
use the staff car for c.lffi.cial work only and not 
for coming to and going fr.>m resiJence. Main-
tenance of huge fleets of cars and misusl.! of such 
vehiCles causing severe drain on public sector 
resources must be prevented at any cost. !o'or 
purchase of cars approvals must be obtained 
from the full board and while making such pre-
posals the c6st of the car, its maintenance costs 
which should include interest on tM cost, de-
preciation, repairs, maintenance, oil and lubri-
cant wages of drivers, gaN'age. insurance and 
cost of replacement of items likfo tyres, tubes. 
batteries etc. should be clearly stated. The cost 
of the chau1!er driven car in tbls country costs 
nearly about a rupee per kilo metre. 

49 2.103 The low paid employees, however, should be 
helped in the matter of reaching their work site 
in time and if necessary their cost of transport 
should be SUbsidised. 

50 2.104 Misuse of staff car when detected should be 
soverely dealt with and higher the oftlcer severer 
should be the punishment. 

51 2.105 The Committee are also surprised to note 
that considerable expenditure has been incurred 
by CIWTC on hired cars especially during the 
visits of Chairman-cum-Managing Director /Prin-
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cipal Adviser to Delhi. During the one year 
1976-'17, tourist luxury cars were hired in Delhi 
on 23 GeeaSions involving a: total expenditure of 
Rs. 4849 if!. an average of over Rs. 200/- each 
time. The Committee are shocked to note that 
the Chairman-eum-Managing Director of the Com-
pany, which was losing about Rs. 4 crores of pub-
lic money a year should resort to riding a lUXury 
tourist car. This action is totally condemned. 

52. 2.106 The Committee regret to note that the budtet 
estimates are not being prepared by the Corpora-
tion in a detailed manner and on any lines. The 
CCI'pOratiOn management seems to look upon the 
budget as a device ror obtaining funds rather than 
!Ul instrument of control and review of perform-
ance by the management. This may be true of 
other public undertakings also. The Committee 
would recommend that the position may be_..rt'-
viewed by the Bureau of Pubtc Enterprises in-
cluding the desirability of seeking Government 
approval to the Revenue Budgets of undertak-
ings Bnd detailed instructions issued in the matter 
at an early date. 

2.1t7 The Committee are constrained to observe 
that while on the one hand the Corporation had 
been lncurrngheavy i~terest charges on loans, 
on the other it allowed heavy outstandings against 
sundry debtors which amounted to Rs. 444.22 
lakhs as on 31-3-1976, out of which Rs. 54.611akhs 
were considered to be doubtful. The debts out-
standing for more than 3 years amounted to 
Rs. 149.89 lakhs-Rs. 111.59 lakhs from Govern-
ment Departments and Rs. 3tf.30 lakhs from pri-
vatepBrties. 

2.108 The Committee recommend that urgent and 
effective steps should be taken by the Central 
Inland Water Transport Co,rpol1ltlon and the 
Ministry to realise toe outstanding amour.ts ex-
peditiously and to rationlise the procedure for 
ensuring expeditious payments of dues in futare. 

- --.- - -----
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The Committee take a very serious notice ol 
the following other deficiencies in the accounts 
and internal audit of the Corporation:-

(i) No physical verification of stocks and 
stores has been done since the incep-
tion of. the Corporation in 1967. Even 
the stores taken over from R. S. N. 
Company were not verified at that time. 
Some physical verification was done in 
1973 but it was not found acceptable. 
Substantial items of stores were pilfer-
ed and disposed of for private gains. 

It was only in 1977 that a 100 per cent stores 
verification was started and though 
results thereof are yet to be known, 
the management, expects discrepancies. 
What is worse is that there is no regu-
tar system of physical verification of 
stores in the Corporation. 

(ii) There have been a number of· cases of 
misappropriat' on of stores and cash 
defalcation/shortages in the Corpora-
tion. 

(iii) Voyage accounts of variOlii river ser. 
vices, giving vessel-wise position of 
sailings, earn'ngs etc., are in arrears 
since 1975. 

1iv) There have been inordinate delays in 
the finalisation of annual accounts of 
the Corporation. 

(v) Internal Audit has not been ef!ectively 
organised despite instructions of the 
Bureau of Public Enterprises issued in 
1968. 

(vi) Sale proceeds of assets like sale at 
vessels, land and buildings llave not 
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been credited to Government account 
or deposited in a sepall'ate bank 
account. 

2.110 Though the Ministry are stated to have is-
sued instructions to the Corporation to rectify 
some of these shortcomings; the Committee feel 
that the remedy does no lie there. In fact tile 
present Financial Advisei' and Chief Accounts 
Of'ficer of the C:rporation, who is the custodian 
of finances and accounts of the Corporation, has 
proved to be. thoroughly inefficient, ineffective 
and dishonest and is not at all equal to the tasks. 
With-oUt his tacit concurrence, most of the shady 
deals which have been highlighted by the Com-
mittee in this and other reports, would not have 
frnctifled at all. The Committee recommend that 
suitable action should be taken against him for 
the lapses he has committed. -

57 2.111 The Committee note that there are two 
types of audit to which the Government c<*n-
panies are subjected to i.e., one by Chartered 
Accountants' firms selected by Comptroller and 
Auditor Genera! a.od the other supplementary 01" 
test audit by the Audit Boards of the Comptroiler 
and Auditor General. This is the regular 
feature of audit conducted every year. Further 
the Committee note that under Section 233A of 
the Companies Act. Government have the power 
to direct special audit r:A accounts of a company 
whoee financial position is such as to endanger 
its solvency. 

58 2.112 The Committee are perturbed to observe 
that though the Corporation has been incurring 
heavy losses since 1967 and various irregularities 
ann malpnctieo; have occurred in its functioning 
only petty matters have been brought to light in 
the Audit Reports appended to Accounts and there 
have no special para in Comptroller and Auditor 
General's Audit Reports (Commercial) in this 
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Corporation so long. Had this been done, the 
Committee and the Parliament could have had 
an opportunity of examining the affairs of the 
Corporation before it came on the brink of dis-
aster. In fact the Audit Board has only been a 
"rubber stamp" to whatever was observed by 
the private audit finns. 

2.113 The Committee would like Comptroller and 
Auditor General to examine how this has happen-
ed. The Committee also trust that the Comptrol-
ler and Auditoc General would take appropriate 
steps in this direction and ensure that losing 
public undertaking and those against whom 
there are seriOUS allegations in the press, Parlia-
ment or otherwise, receive urgent attention and 
special scrutiny. 

60 2.114 Further, in view of the unsatisfactory posi-
tion of the Corporation's accounts and proce-
dures, the Committee require that a special Audit 
of the account of the Corporation under Section 
233A of the CO!mpanies Act be undt:rt.aken imme-
diately, so that all the accounts and procedures 
etc., are set right. 

61 2.115 The Committee are very much disappointed 
with the performance of the private audit. The 
Committee are positive that no useful purpose 
could be served by private auditors in the case of 
public sector undertakings. The Committee, 
therefore. strongly recommend that the system 
of employing private auditors for auditing public 
sector undertakings be done aWRy with and the 
entire audit work be taken over by the Comptrol-
ler and AuditOll' General. 

62 2.116 The Committee noted that the Corporation 
has a number of properties in Assam and West 
Bengal. The Committee would strongly recom. 
mend in order to raise the resources, to dispose 
of su~h properties to the liighest bidder and the 
Ccq>Oration keeping for itself minimum accom-
modation for future use. ----- .--.--,-~-.-----
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63 2.117 In order to reduce its overhead expenses the 
Corporation should shift its head office to three 
places or distribute its offices at three places, viz., 
(1) Rajabagan Dockyard (2) Jagannath Ghat and 
(3) T.T. Shed., Fairlie Place. The building, 
conditions premitting could be sub-let at the 
present market rate preferably to the Central 
Gc.vernment offices/Undertakings which will br-
ing some money to the Corporation every month. 
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